
....
^AfiUAIWENTARY DEBATES _

(Part II“ Plt>cecdmgs odier than Questions and Answers) 

O m a A h  RETORT

4241

HOUSE OF tHfi PEOPLE-

W^dnesday, 15th Apfit. 1953

The House met at u Quarter Past
Eight o f the Clock

[M r. Speaker m  H»g Chstr]

QUESTIONS AND ANSWSSS
iSiee Part 1)

9-19 A.M.

MESSAGE FROM THE COUNCIL OF
STATiB

S eo^ a ry : Sir, I have to report ttfe
foUorwing mesBage received irom  the
Secretary of the Geunoil Stetes:

**Iii accordance with the provis- 
iims o f  rule 125 of the Rules o f
Procedure and Conduct o f Busi­
ness in the Council of States, I am
directed to inform the House o f
the People that the Council o f
States, at its sitting held on the
14th April 1953, agreed wilihout
any amendment to the Khadi and
other Handloom Industries Deve­
lopment (Additional Excise Duty
on Cloth) Bill, 1953, which was
passed by the House of the People
at its sitting held on the 9tl] April
1953”

COMPTROLLER AND AUDITOR- 
GENERAL (CONDITIONS OF SER­

VICE) BILL

The Minister of Finance (Shri C. D. 
Deshmukh): I beg to move for leave
to introduce a Bill to regulate certain
fX)nditions of service of the Comptrol­
ler and Auditor-General of India.
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Mr. Speaker: The question is:

“That leave be granted to intro^ 
duce a Bill to regulate certain
-ccmditioni  ̂ 'of service o f the Com>̂  
jiTollet and Auditor-General 6t

The motion was adc^ited.

flHiri C. D. DeshmidLh: I introduce*
the BiU.

EiWANCE BILL AND  CENTRAL
E^CtSaSS AND SALT (AMENDMENT) 

StLL

th e  Blinister of Finance (Shri C. D. 
Deshmakh): 1 beg to move.

**Xhat the Bill further to amend
the O ntral Excises and Salt Act,
1944, be taken into consideration:’*
Before dealing with the provisions

of this Bill, I should to one
preliminary observation. The pro­
posals in the Bill are really a part of
the Budget proposals for the current
year, but owing to the time r ^ u i i^
for making tJhe necessary administra­
tive arrangements it was not found
possible to include them in the Finance
Biliv It is, therefore, only for technical
reas(^s that this Bill is being brought
forward as a separate measure. It
will. I-vJhrnk, be convenient if for pur­
poses of"tliscussion and consideration
in the House this Bill is treated as if
:t were a part of the Finance Bill and 
considered along with it. It is with
this end in view that 1 sought leave
to Interrupt the debate on the Finance
Bill yesterday to introduce this 
measure.

In my Budget si>eech I referred to
the various measures taken by Gk»v- 
ftmment to assist the tea gardens 
which had been affected by the steep
fall in tea prices. These measures
have been of some assistance to the

♦Introduced with the recommenda tion of the President. 
53 P.S.D.
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[Shri C. D. Deshmukh]
industry, though it is too early to
assess their full effect. Government
have also been examining other possi­
ble measures to help the industry. 
Suggestions have been made from
vanuus quarters that the excise duty
shouia be reduced. - ^ e r  careful
examination of the question, Govern­
ment are convinced that any fiat , 
reduction in excise duty will' confer'
little or no benefit to the producer of
tea as such a concession is more likely
to be absorbed by the middleman. On
the other hand, this will only lead to
a considerable sacrifice of revenue
which the country can iU afford.

We think, however, that without
sacrifice of revenue, the excise duty
could be so re-adjusted as to prove o f
practical benefit to the grower. The
proposal embodied in the Bill is, brief­
ly, to reduce to one anna i>er pound
all excise duty payable by the tea
gardens when they send out tea in 
bulk to the markets. And. this means
that the initial financial commitment
of ,the tea gardens will b̂ ,̂ substantial-, 
ly reduced. Much of the tea meant for
internal consumption, is normally
marketed by blendefs' and packers in 
packets of suitable sizes. At this 
stage, we propose to levy an additional
excise duty of three annas per lb. The
net effect would, therefore, be that
the total excise on tea going into, con­
sumption before packing will be four
annas per lb. or an anna per lb. more
than at present. On the other hand, 
tJie excise duty on tea which goes into 
r:onsumption in the loose form v/ill be
only one anna t>er lb. Accurate figures
of internal consumption of tea are not
available. It is estimated, however, at 
210 million lbs of which about one- 
third will be sold in retail in the form
of loose tea and two-thirds marketed
by blenders and nackers in retail
packets of suitable sizes.

It would thus be seen that the ques­
tion of re-adjustment of the duty
which has been proposed in the Bill
should be of direct benefit to a not
inconsiderable section of consumers, 
particularly o f the Doorer classes who
buy loose tea. No doubt, the consumer
who used to buy in nackets will have
to pay an anna more ner lb. But there
is the probability that part, if not the
whole, of this extra anna may be
absorbed .by the middleman— absorbed, 
perhaps, is the wrong word. Although
there ha<̂  been onlv reoentlv a fairly
sharp fall in the price of tea in fiuc- 
tion. there has been no correfjponding
fall in retail prices. It is therefore
quite legitimate to expect that a good
portion, if not the whole, of the extta
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one anna per lb. may go over to 
packers and other middlemen. The
consu-mers, taken on the whole, will
not. It is hoped, pay anything more as 
it has been calculated lhat ihe total 
revenue, after this re-adjustment, will
remain more or less what it is now.
As the House is aware, much of the
tea produced in the country is exjwrt- 
ed. The difference,. if any, between
the excise duty already paid and the
export duty of four annas per lb. 
which remains unchanged wiU con­
tinue to be equated at the time of
export.

I should give the House some ex­
planation of sub-clause (2) of clause 2 
of the Bill. This sub-clause proposes
to bring within the scope of the new
excise duty all package tea which is
lying in stock on the 15th April, 1953, 
in the premises of the producers. 
Now, this power has been taken as
Government is advised that in the
alternative, the new duty would be­
come payable only on the tea blended
and packed after the introduction of
the Bill. It is not, however, Govern­
ment’s intention to enforce liability in 
full on stocks of package tea as on the 
15th April, 1953r produced from loose
tea which has already paid the old
rate of three aniĵ ŝ per lb. before issue
from the factories, th e  effect of the
provision made in sub-claus^-.. (2) p f
clause 2 -of the Bill would be to sub­
ject such .pack^ge tea l o  an additional
three annas per lb. An executive
notification has, therefore, been issued
today under the. Central Excise. Rules,
1944. the effect of which is to levy a 
duty of one anna per lb. only on all 
classes of package tea lying in the
producers’ premises at this date. The
total levy on such package tea will
thus pot exceed four annas per lb. 
This . is just a legal contrivance. 
Similarly, for snrne, time after the 
introduction of the new tariff, package
tea would be produced from loose tea 
lying in the producers’ premises on the 
15th of April, 1<)53, on which the old
duty of three annas per lb. has been
paid: in order to limit the total duty
on such tea as well to four annas per
lb. the executive notification I just
referred to also makes provision for
it to bp Ps.Qessed to an additional duty
of one anna per lb. only.

Mr. Speaker: Motion moved:

“That the Bill further to amend
the Central Excises and Salt Act.
1944, be taken into consideratioh.”
With reference to this motion, the

hon. Finance Minister has requested
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Shri H. N. Mukerjee: bay  after
tomorrow is non-oflBcial day. The day
after that we shall take up the clause- 
by-clause discussion. So far as this 
Bill is concerned, we will have no
opportunity, at any rate.

that the further consideration o f the
Finance Bill may also be taken to be
continued side by side with this. That
means the two Bills are being taken
into consideration toge'ther. I should
be glad to adopt that procedure as that
will save time, but there is one point
which strikes me as a flaw, not incur­
able, And, it is that the hon. Members
who participated in the debate yester­
day will have no chance now of ex­
pressing their views in respect of the 
provisions of this particular Bill. That
is the only difficulty but it can be got
over by a general agreement of the
hon. Members.

Dr. S. P. Mookerjee (Calcutta South­
East) : If the two Bills are being taken
simultaneously and also voted upon
simultaneously, why was not this
incorporated in the Finance Bill?

Mr. speaker: He has already said
that there were some administrative
difficulties. That is what he said. 
Now, the point is a short one. I find
that 15 hon. Members have spokeji. 
It could not be guaranteed that any
one or all of them could have neces­
sarily had a chance to speak on the
Bill. They have spoken and the
advantage of speaking first can easily
be set off against losing this opport­
unity. But, the most important point
is that it will lead to a saving of time.

It forms part of the general scheme
of taxation and can best be taken with
advantage with the Finance Bill. So,
I think, hon. Members will agree that
both these Bills should be taken
together.

An Hon. Member: The time may b e -
extended by one more day.

Mr. Speaker: That defeats the
object. Already we are behind
schedule.

Shri K. C. Sodhia (Sagar): Does 
this Bill not require any study on the 
part of the Members?

Mr. Speaker: Hon. Members can as 
well speak on this Bill tomorrow after
studying. There are still two more
days for discussion. Let us make an 
effort to save time.

Shri H. N. Mukerjee (Calcutta
North-East): Day after tomorrow, we
are going to take up clause-by-clause
discussion of the Finance Bill.

Mr. Speaker:
tomorrow.

Not the day after

Mr. Speaker: The hon. Minister of
Parliamentary Affairs tells me that
four days have been allotted for the
Finance Bill. I accept his statement
Today is only the second day.

Shri K. K. Basn (Diamond Harb- , 
our): It involves a new tax structure
so far as tea is concerned. Therefore,
some time should be given.

Mr. Speaker: The second alternative
will be this: to take the B ills,t^ether
today and reserve on the last day of
discussion, say, about an hour for a 
special discussion with reference to 
this Bill. ■

Shri C. D. Deshmukh: I think that
will meet the needs of the situation.

Mr. Speaker: Hon. Members who
have already spoken wiU have an 
op^rtunity to express their views on
this particular Bill.

Dr. S. P. Mookerjee: It should come
on Monday, Sir. Yesterday, the
Deputy-Speaker had prepared a time­
table, that the general discussion will
continue for three days; then on the
last day, there will be clause-by-clause
discussion, the last one hour being
reserved for the third reading. If you
take one hour out of that it will be
very difficult, unless the House meets 
at 7-15 A.M.

Mr. Speaker: I do not think that
one hour is going to make a lot of
discussion, the last one hour being
of opportunities. Let us stick to the
programme and not draw upon time
which will shorten the discussion.

Shri K. K. Basu: After the Finance
Bill is got through on Saturday, we
shall discuss this for one hour on
Monday.

Mr. Speaker: I said that there is a 
technical difficulty, but the difficulties
can be got over by arrangement and 
agreement. The point is to have a 
consolidated discussion on all financial
measures. • ‘

Shri K. K. Basa: May I suggest that
the third reading nn the Finance Bill
may be taken up on Monday? .
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Hfr. S | ^ e ^ . i m  «5 tm  ftgftt for 
hbur. ’hkt 6hott in otir dis^

cu^sions. Thinl^ Will adjust thehi-
sfelves. Wfe have td beat in mind that 
there t$ k ptolftt of time where we have 
to end the session.

i N t ^  T W  g  I 
^  t  %  imnfhT ^

^T̂ nETSfRT I 5ft w  a^nr
*1̂  *nr w>ft % ’PT ^  ^

«(^ 1 1  ^  
<fr W m r4 ^  

^  »nft <<t, ^  ^

m  ^
H i I  ftf >Jh ^  ^  ^  t

^  m m ^  y  ""W
jftspi l*(^>n *ftr ^  IW t ^  

iM rtr #  ^  f  t fiS frt  
ttltft I m U i ^  ftf W l
*  «T «t  f f f  %

f t ! t  t  ? ,  mftr ^  ^  ^  ^
tftr w  *1’*’  ̂51 ^  ^

iT^ ?it«r W ^ i+ t P i r ^  % 1 ^  3sft*Rr 

3n J

Mr. Speakiif: lie  Is hot mdfeing ant 
new point. It is su^tantially the 
same as what I miade. Hon. Members 
have expressed their dpiiiions. Let 
us go ahead noW with this arrangie- 
ment. that on Saturday we have one 
hour in respect of this Bill speciaUy 
for discussion, which may be techni­
cally called a separate discussion, just 
to enable those of the fifteen Members 
who have had no chance of speaking 
to get a chance if they catch the eye 
of the Speaker, not otherwise. Now, 
the other mdtion is already beforie the 
House and a joint diiscussion pro­
ceeds.

^  <HwiT TPT : A HpnftT*r 

^  '^ 1 ^  g  ftr
%

#  5ft *fw«t fc r t  ^
^  ^  3 fW  f S f t
WFrtr «RiT t  ?
{M r. DEPutY^SrtAKfeft in the Chair}

^  ^  «fHr ^  p rr t  ^ ^  ^

1  ^  ̂  ̂  ^

\ ^  f
If f t

#  ^  t  » ^  ^
5^  t  ^  ^  fFT% «ftr ^TF^fk^

^  fcfT  ^  5 ^
t | ^ ^ f ¥  t m w t  m

t

^  ^  ^  ^  ^  *f»î  
f c  ^  5̂T?TT

11

5RT?rr
Wr ^  W it  w  ^  t t  t ,O T
#  ? m  #  ^  3ft¥ ^  ^  T̂PTT

fe rR  % |?TT i  I WSfZ

^  f̂ FETT f̂ HTT I

W  ^  ^  ?ffT

% srfw VT ^ TR lW
^ arh: r f f t  ^  ^  ^  W T

^ 1  ^  ^  I • î^ai ^
TT^ ^

T m  t  I ^  ^  ^  ^̂ eqroT %
3FT f

#  5» f̂n ^  t t  t  •'■ ^

Wf| ^  ^  k  5jm
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^  TffrlT ^ 5PT| ^

^T5ft t ‘ ^
v fw r ^ fv f^ T T y iT vfiRT^,

«r^

*^RTtif ^nrpft 'T f^  t  I ^
9R srfcRrq- ’Tf^ |, T̂T̂  ^

^  wnr^ ^  ^
% M««ii
^ ^nf^Tti ^  ?fK5Tflr ^ -

^  ^  ^  ^  *T^ I
'5FRTT ^  ^  ^ ^ ^

Ct ^  ^  f^- îTd I ^
’TtfT ^  3znw  ^  mvj\ 3TT 7 ^

^  5PTH I

^  ^  ? n #  t  < ^
«ft ^ ^ #

«f+iO % ^  5T, ^  ITRift ^
^  *M*< +<.^ ^ ^  % f T̂̂ n% 5TPT %

f^RTT 5R)3 ^  I ^  f%P^ 

■f^TW^ ^  ^RTT t  ^  ^  ^
^  ^  #>rnr ^  f  ^  ^  ^  TO)
^  ?TOT t  ^  ^  5T̂  W  cR^

^  5^7: TO ^  r̂f̂ f̂ mRT ^
^  ^  ^  ^  5T%r

*wlf^ ^?TT^ TO ^ f  ?ftT
■ZTf̂  ^ 9ft ^  #  ^iTRR
^  T̂?ft ^  ŝT̂ SFTT I W f ^  2?̂
**l̂ rFi ^  «ITd ^ I ^  ^  %

^ ^ f %  ̂ rnnf^rv
<NnRi«T) ^  ? r n r to  ^

^  TO ^  ?r ^  I Sft ^  OTVR^ ^ ft> 
^HI<1 T̂TTO s r̂qipqj P̂T ^2T ^JT^

SirNr ^  ^  ^̂ ?T Tt^
'bHw'1 W id  ^ , i p r  î f̂T f^wnr

^h^, ^rtt PfTOT ^  %  frovT
^  w f ^  ^  TR^ftRT ÎT*T# 

W iftd I TO tt v̂tjt ^nro ^
»̂W Pr»tfl ^TTFf % TOVT

^ ^  F̂q̂F
‘T^«n TO" ^ I %
?TT*r ^
'3T  ̂ ^  ^ f ^  ^

TK fron i T^ ^

“ftr ^  ’jrp? qrr, ^  ?r
^ ^  I

^  ^  ^  T̂TH’ ^  pq^^hO

^  ^  ^t^T ?T^ TÔ ??TT ^rrf^  f% 27̂  W
+^<n I “?rrf TO %?TT ^ iR  T t^ ,

I ^ w ^  ^
f%> ^ “H f ^ , f*r %

*t*rt ^  ^rtrdl 1^ ^  ^  •Wl M^qi  ̂

t , ^  ^  ^  ^  ^

^  ^ ^  i iw
'*fl ^ I dGi*i>

ĥWH ^  ?ft TOT «2TPT
JikTO m fn <!+<«! 5FTfTT 

=̂ Tf|  ̂ I ^  ^  ^  ^
^  w f  iW r i T  ^  ^i?R

5RPT ?3Nt ^  ^  f t  I 
=Mli» I TO TOpft ^  TO ^  ^ f^TW 

5P7»T ^  frrar %  =mI<;4)
7!R^ ’R  f M̂Kh) ’TTO TR #
'TT  ̂ I irfk Id ^ ?r ĴT,
^  n ^ , <fhft % iT$h^ ?T +T’-c«t6 
^  t*, ^ 7T52T % 5rf^ ?rf̂ <ic||̂
^  ^  ^  t  I i^ rfro
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[ ’ift 3 T ^  TPT

TTsr-
?fk  m i n ^  ^  ^

I f r d ^  ^  %
^  m  ^  ^  ^  ^

? R r ra ^  f^ rm  
^  ^  T̂RFT ^  ?T T ^  ^
^  Pq'+lHi
'pr^  *rft Pi^«w ^RrfT I ^

/T^R)

% ^  ?TRT T̂FT
?rr^ I

21̂  Plqq^ n̂̂ TT ^l^dF 
$  f e  ^̂ TTTT ^  T̂RFT t  ^  ^  

^  ^  ?n^T ^ % 5q^ f e r  ^ift# 
r̂ ^  ^ftr T̂̂ RRTT ^ 5pT ?ftr f^ ^ r  

^ ^  ^  qnsrr 11

^  5R^ f , <nft ^

^  f¥  ^ t w f ^
^  ^  f? T ^ ,  ^

^  ? n #  oqPn^m «TR[T

t ;  ^  ^  ^  q r f t  f%
^  ^  >̂T*T t> ^  ^  ^
t  I ^  ^  % 3̂tR  T?: iTR T#
I; ^  TT»zff ^  ?ftT
f^TW  t  ^  ^  t  sr  ̂^
^  ti+^ ^ I ^  '̂̂ s. ^  ^  ^  <i'»*n

T T ^  ^  ^  'STRft ^ ^  ^  37̂
P̂rTsq’ ^ r f ^  ^  ^Ftf i:^  

iRTWct «̂nftRT ^  ^  ^  ^
cTif  ̂ f ^ f ^  TRzft #  3 n w  % w ^  

^  ^  q k  TOT?: f^RR
^  ^r4%Tf¥ ^  ^  ^  ^

ti^iMai TIvRft ^  ^  ^ ^ftr

5T^ ^  ^  t  ^  ^  R ^TPft
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5 T R ^ ,
H)l̂ «l HTH «c<»?iMHd
% ^  ^  ^  ^  f  , ^  ^
^ ^^TT fV ^  'i»i+) THT ^
^ R  t̂tK ^

^T(r^ ^  i ,  ^  ^
‘T><v̂  ^  «ird ^ ^  

i ,  ?TR ^ ? fk  fHRR
f̂ T̂ RT ̂  «ird ^  ̂ nr̂ T̂T ̂  i% 3 i^  ^N9M*t>- 
t ,  ^  R i^nh ^  ^  r̂ra" f^^rprd^ 
^  ^  «iK «̂7% «n  ̂^  )̂7?r ^
?n?r ^  STTT ^  ^  ^ T f^  I

?nft fe r  JTfT'R ^ffn: ^
^  #* f t ,  ^  ^

|̂q»{̂ d ^  ^  ^  ^  ^
ftR) r̂nrr, ?rr%T ^  ^  w ^
|i  ̂ ^  ?n^ t ;  ^

^vn
^  ^  ‘T>l*i ?TT»T T̂ ^ r  ^

>d»1+̂  ^ ^ R l'^ ) <rdd^ ^  ^

I WTK j%JW

tN »h t, m m  % m
^  ^  ?m T

3 R T ^  % r  ?T ^  Ĵ5T%
^  4\^\ ^  ?T5iH
?fk  ?rft^  % ^  ^

^ T f^  ^  ^  ^Fufi ^
^;qr i ^ m v^ i ffFT̂ r t
f% ’TT# ^nrr ^  Pc'flcT
^T^iw  ^  ^  % qro t ,  ? fk

^  ^  5Tff ^ I
^  f?5T ?n% T ^  ^̂ TTT ^  TT̂ >hfr
1̂ O t ^  ^ *1 Id *t>I

^’TTT w r r  ? fk  R̂TT̂

TRTftrr ^  ^ n j f^  ^  t  •
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-q' JTo ^

?ftT m?RT I  ?j;o f̂to % 3j 

^  f W  1^ f  ^  5 ^  ’^to 
^  f^TOT ^  ?TT5RR7

^  T R T  I ^ T TS rv ft^ ^ m ^
^  ^  ft^fd ^srrft ^ I ?nft
iTPpfhT Ipft
? R T  ^  ^  ^

^  ^  >TPr ^3^ ^  ^ T  t
5 i k  ^

f^RTt ^  ^FTSt ti^T^d l I
^ o  ^fto %  ^  ^  ? n ^

%  ? i w  ^  s r R r e  ^  ^

2if^ A q r o  T ^  ^
i i r q ^  ^  ^?RT# #■

?rr5T % ^  'TT ^TfR

^  ^  ^  ?RT«r f^T^iwr t ,  ^RT ^  ?n ft 
^oRT  ̂ ^  ^  ^rtr ^  3̂̂ RiT ?TRT 

^  R^ld ^  ^ I ^
^  ^VirfxT r̂tt T| ^ âF̂ )R
TFaf^f^ V̂rf̂ xPft T̂ T̂FT f^RT

I , ^  t  ^

SFPf ^  ^  f W  W  C
? fk  ir>3RT % ^  ^
T O  5TTT ^  t', ^  ^  ^ T f
f  ĈK ^  *77 ^  ^  T fT  f ,
^  TRHiit ^rrf^ ?FR
f^nTT  ̂?T T ^  ^STR^ ^Tim ^3WT ^
y ^ q z fn r  ^  ^

T fT  t  ftr ?T^ ^  7 ^  ^ I

^  TT̂  Piq<;Tl ?At  !+<<I ^l^ai ^

fRTT ^  t^^TW : %
^  vnTFT ^  ^

5RFrr t  ^3^ ^<+TT T O f  ^  qPT

t l  ' K ^

^ I, ̂  5T̂
^  ^  ^TfT ^T3W ^  »T^
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fr3^%?fTm 
t  ^  ^  ^3^ ^
r ’̂^l ^  r̂ V  ̂ »PTT
t  ^  3̂̂ ft̂ «Nflr ^  w r <̂hri
^irfszr ^  5T‘ ?TR^

^  T53T ^  cRi" 5T9RR)

^  ^  f M r

i l f ^ +

^RR*Rft^ ^ trr I ?rr^ ^tht ^
4i4d0 ^ ^  ^̂ TR % 5Tpf̂
5fk  % 5ZTNK ^  ^

^  ^  ^  f^RTT 't)^a ^ 

^l+»i ?TR P̂T ^ ’HmHI ^Kn»ft t̂(K
TPft ^ ^  «iHR ^  ’eCldI T̂TST

t  W r  ^  ^ ^ K l  

'STRTT, T ^  % 3ftr
^Rt  ̂w t o t  ^  T ^  % 

? iT O r t ^  ^  ^  \̂m f ^ s r f R ^

' T f ^  ^  ^  ^  + M ^ I ^

^ a H l ^  ^  ^  «<»ll

'3R ^  T?3T ^  5HT̂
'STRFIT, ^  ^  ^PT ^  f̂+dT I

^  ^  ^  t ,  ^

^  ’Tf, T̂ ^  ^rRJt
? m r f  4

q [^  ^  t s  ̂ . » T T  I %

#■ ? r n ^  ^  ^ t| ^  f  i

1 % ^  ^  ^  ^  t  

d'HT'H +rfV |^'l ^

5rnr, ^rrft ^wrt

^  ^  tr̂ vRTST ^3f^ T ^
t  5 R ^  w  ^  5 r r ^  

yr^R) tW W  #' srM^fSTT 
f^ iW  271 ^  T ^  I  ^

?R R  ^  ^  1 ^  ^  ^  11’,
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[«ft WX 5TT^]

%  ?F3rf ^  ^

^  ^  I  ?5ftT
^  rTT̂  f*T ^  ^  % ĤTRT

'rsr f ^  ^  ^  ft?fr ^if^q
^ ^ T R T T ^  «TT  ̂ ^  T̂PT +^ ^
% 'dCHl̂ ri spt *T ^  WTT

^  f^rar ^  ŝTHT f̂ ngi% srrg* 
^ if^ lr ^  ^  %

vnrpT %

%i)x p R  t r^fag
’̂ i^Rf^i ^  ^  ^  %
^  ^  ĵTT ,̂ ^  ^  ^

^  d<W l ^  I «<(̂ dc|
^  ^  ^  % 5ftJ f ;

^  ^  «PT ^  t ,  ? fk  « R  t  ?T^ TO,
^  f ', i;r  ̂ ĵrra’ p̂u\^

^  4)1^  ̂ M<7fc.qi ^  WfvTT ^  ^Tnnr 
^  % H^cn ^  ?T ^  *̂1+')
■*̂ 1̂  ^  r^^oi ̂  iTi< ^ ^  ^»iN ^
^  f̂ T̂ RTT t  • w  cT?  ̂ % ^rnrf ^
^  ?fh: r^TrdT
^ ^ n rra ’ ^ ^ ^ F #  irH t% 9rr
3ftT ^  3RT^,

A' Tj  ̂ ?rfTfT^ ^ n r w  f  I ^
^  ^  ?Rr TPTRTT 3̂TT̂  ^  ^

^  fif^ ^  T̂HT P̂TT

^  ^  -q^al Tt, ^  ^  I ’TR 

«Tft ^ '^1 ^  oiM ^ I ^  %̂ 3T
^  ^  ^  ^ «hff ^  ^  
? n ^  q r  =5RT^, ^  ^  ^  
«̂ ’<^Fn <.H<c|'Hl ̂  W^TT

?ni^ ^  ^
n̂rr f^ra% ^  ^  ^rrrsr ^

V5RTIX ^  ^  ^»Fff ^  ?ftT ^RRT
'^TR ^  ĤTT f  i f t r  21̂  «t»KW| f  

^  r^dH f^^iRT ^  ?IT5TT 
^  ^  'TR f  I % T̂PT

^  W T  5T^T|?IT*r7^ ^
w n ^  g  ? fk  ’ p ft ^  ^
+^^II •*

*‘5T Vf^aES^ir%, >fPTF^?^ ”

^5 f̂e®r ^  ^  t  ^  ^  
wf(T f  ^  ^  ^  ^ r f ^

Rf<<^d ®ftr >HM̂ iff̂ d *T

?TT ^^nrTf*T^«m  ^TRI  ̂
^  a^q^qr 3W  WTT %* ^Wpft I
^  apifr ^ ^^TfWT ^  t «  

^  *̂rn  ̂>HWql t  

W ^  ^  f W  ^  f  • • •
Bfe. Deputy-Speaker: It does not

mean that whenever any »ew  Minister 
comes in, the hon. Member should start 
again!

?sft 3TOT TW  5 n r^ t: ?t\t ^  ^  

^  W f ^  ^  ^  ? r r a ^  5Rft^ 
f f  ^ ?rein’-

'R^ ^  ^  t  ^  ^  ^  ^

t  ^  ^  
t  * ^  ^  ^r^rwr ^

^  t  ^  ^  
^  ^  ^  ?T§r ^

*pft t» W  ^  ^  #wN7T
^  ?fl7: TT %

5rt^  ^
^  itrttt 9ir^+ P̂Twr ^  ^  ^

^  it' ^
?TRT ?T^ ‘f>HI I ^
^dHF ^  ^ I
The Deputy Minister of Natural 

Resources and Scientific Research (Siiri 
K. D. Malaviya): I am sitting by his 
side only to sympathise with him!
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Sliri N. B. Cliowdliury (Ghatal): We
are considering the Finance Bill at a 
time wnen famine stalks the land and
wnen scarcit-y prevails over a wide
area aifeeting eropes of people even
aceoraing to the statement of the Fin­
ance x^iinister in this House and when
unemployment and retrenchment are
assummg staggering proportions.
Even m such a situation we heard only
yesterday from an hon. Member of the
other side that the Finance ^ i s t e r  is 
concerned with the creation of a 
psychological atmosphere. Maybe, 
they are utilising the results of their
studies in social tensions, but for us 
they are hard realities and so far as 
we can see these proposals of the Fin­
ance Minister contain taxation mea- 
siyes for the people who are already
overburdened with so many taxes. 
Take for instance the duty on betel
nut. It may appear to be a very minor
thing. But, if you consider the trade
implications of it, you will see that
it yields revenue of crores of rupees
•every year as you can find from the
Budget papers supplied to us. Accord­
ing to the findings of the Indian
Central Arecanut Committee appoint­
ed by the Government of India in 
1949. we know that about 51 lakh
maunds of this commodity are con­
sumed in India of which about 25 lakh
maunds are grown here. It shows that
about 26 lakh maunds of arecanut are
imported every year.

The Finance Minister has taken the 
plea of assistance to the grower-^re- 
munerative price— and it is in order
to help him get a remunerative price
that he is going to increase this import
duty but this has to be examined and
I shall show how this Government is
only shilly-shallying with the interests
of the grower and also the consumer. 
The Government has not taken the
question of the high price that is beiag
paid by the consumers. We know that
only some ten or twelve days before
the Budget proposals were placed
before us, in places like Calcutta and
roundabout, the price of this com­
modity rose by Rs. 50 to 60 a niaund 
all of a sudden. May I ask the Fin­
ance Minister a question? How can
these racketeers, how can these traders 
in betel nuts know it unless Ihere is 
some loophole in the Finance Minis­
try? How did the information leak
out that there is going to be taxation
on this particular commodity? I can
quote from the Arecanut Committee
Report itself that one difficulty that
stands in the way of the grower gett­
ing a high price is—

“ the array off middlemen who
have stood between the growers
and the ultimate consumers

15 APRIL 1953 and Central Excises and ^258 
Salt iAmendmeni) BiU . 

pocketing a considerable propor­
tion of the profit which legitimate­
ly ought’  to go to the growers.”

According to the resolution of the 
Agriculture Ministry, one of the func­
tions of this Committee is to recom* 
mend the maximum and minimum
prices to be fixed for arecanut and
consider the controlled purchase and
distribution of imported arecanut, etc.
Arecanut is in shortage and a hage
quantity has to be imported from out^ 
side where it is very very cheap. It
has been recommended by the Com­
mittee itself that unless there is sojne
check on the import of this commodity
which is available at a very cheap rate 
outside, the price here would also be
very low, and the growers also will be
affected. I want the Finance Minister
to explain ceptaia anomalies. We
know that the revenue we get is about
rupees four crores or so but if we
calculate the duty that was so long
levied, that is, eight annas per lb.— of
course, as usual with the Congress
Government, there would be some pre­
ferential duty, six pies less, that is, 7i
annas for imports from colonies of the
British Empire— it will come to about
Rs. ten crores. If the statistics given
by the Arecanut Committee are cor­
rect, then the amount would have been
about rupees ten crores. It is a matter
of simple calculation. Either this con­
sumption figure is wrong or that of
the quantity grown here is wrong or
there must be smuggling or there must
be something wrong somewhere else. 
This fact must be explained.

As regards helping the growers, we
can do it in various ways, we may
have a common pool. There is a sug­
gestion in the report pf the Committee
itself. You must have some sort of
control over the price of this com­
modity. We know that the present
price of this commodity roundabout
Calcutta is about Rs. 3-12-0 a seer and
about rupees four a seer in the
mofussil. Why is it so high? According
to the value assessed by this Com­
mittee, it will be much less than Rs. 
100 per maund but it has been sold for
such a high price. So, what we demand
is the fixation of the minimum and the 
maximufn price.

10 A.M.

As far as helping the growers is 
concerned, the Committee has also 
suggested a proposal to eliminate by
gradual stages the import of arecanut
into India but it was'decided that as 
it would involve reduction of income
to the State for te time being, it was 
not opportune to move the Govern­
ment in the matter. How half-hearted
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are their attempts to help the ^ow er? 
They are concerned only with 
revenue. They do not want to help 
the growers or to reduce the import. 
This would indicate that in cne name 
of the growers, they are going to tax 
the consumers more and more. We 
do want that a reasonable minnnum 
price be assured to the gro\^*eis not 
only of this commodity but all other 
commodities, sugar, jute, etc., but we 
have to see that the incidence of tax­
ation on the consumer does not 
increase unduly, riere you see the 
difference is much. If it is imported 
at a price below Rs. 80 a maund, wny 

should the consumer pay a price 
of about Rs. 140 per 
maund? These things have to be 
taken into consideration. We should 
keep a watch over the prices ruling in 
the countries from which this com­
modity is imported. I have not got 
the figures regarding its import from 
each and every country. So far as we 
can see from the documents we have 
got, it is imported from Pakistan, from 
the Straits Settlements, from Ceylon 
and some other countries. From 
Pakistan our import is worth more 
than a crore of rupees per year on an 
average. When we are spending so 
many crores of rupees for the import 
o f this commodity and when we see 
that it is very very cheap outside, we 
have to see that the importers import­
ing this into India, along with other 
persons in the trade, do not build up 
a sort of monopoly and then exploit 
the consumer. So, unless you fix the 
minimum and the maximum price or 
make a common pool or subsidise 
the indigenous growers, these con­
sumers will be taxed unnecessarily. I 
have seen in villages poor people mix­
ing palm stones and stones of date 
palms with this commodity and some­
times it has led to epidemic diseases.

[ S h r i m a t i  R e n u  C h a k r a v a r t t y  in the 
Chair]

I was coming to another thing, the 
question of jute coming from West 
Bengal. I know how the policy of 
the Government with regard to jute 
growers is ruining them. This has 
been discussed here time and* again. 
Only yesterday, a Congress Member 
from West Bengal pleaded for the 
fixation of a minimum price. We 
have done it here at the time of rais­
ing this crop. This year, there was 
an agitation, a tremendous agitation 
by the Kisan Sabha and the jute 
growers in West Bengal for the fixa­
tion of its price but the Government 
Is not paying any at+ention. The Gov­
ernment is only concerned with the
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industry, which m eans. the vested, 
interests. In the case of jute, in the 
case , of tea. the industry is entirely 
controlled by the British magnates.. 
When there was a aemand from these 
magnates that the export price should, 
be reduced, Government, all of a 
sudden, reduced it from Rs. 180 to Rs.. 
75. When it is a question o f . industria­
lists. Government readily takes up. 
their suggestions but when it is a ' 
question of the sugarcane grower, the 
jute grower, or for the matter of that 
the cultivator of any other commercial 
crop, Government do not pay any heed 
to them. I would urge upon the Gov­
ernment to reconsider this question of 
the fixation of minimum price of jute 
and unless that is done, the people 
would suffer much and the targets ih 
the Five Year Plan, so far as jute is. 
concerned, would not be fulfilled. 
Already we see some sort of contradic­
tion in the Government policy. On 
the one hand they are asking the 
workers and growers to produce more, 
to grow more, and when they exert 
more, what is the reward they get? 
There is retrenchment, there is this, 
reduction in prices below cost of pro­
duction. So they do not get even liv­
ing wages. So is the case with other 
commodities. Only this morning we- 
heard so much about tea on which 
again the consumer is going to be 
taxed. All of a sudden something has 
been brought in. A  lot of propaganda 
has been done that this year there is 
not so much of taxation. Tea is an 
article which is consumed by all 
people, beginning from the common 
worker to a man in the highest rank 
of society. So. when you tax this 
commodity, the incidence of taxation 
falls heavily on the common people. 
You are pursuing a policy which is 
calculated to emasculate and fleece the 
people and please the industrialists, 
particularly the vested interests of the 
foreign coimtries.

I have to refer to another matter to 
which reference has already been 
made just now by the President of the 
UPCC. In this connection. I shall only 
refer to the speech of the hon. Member 
from Birbhum. who now occupies a 
•seat on the Treasury Benches— ĥe is 
not in the House now. unfortunately. 
That would be sufficient to indicate 
how the Government is dealing with 
the question of education. I am quot­
ing from Mr. Chanda’s soeech:

“ It is too sad, too pitiable to 
refer to the condition of the 
nrimarv school system in the 
country and the sad plight of the 
teachers— b̂oth in the primary and 
the secondary schools.......... I hope
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at least a scale of salary equal to 
that paid to the lowest man in the 
Government offices will be paid 
to our teachers ”

Here is a question of new taxation. 
I shall shQw how they are frittering 
away money, spending a lot of money 
for a few children belonging to the 
rich, belonging to the highest ranks in 
society. I again quote from Mr. 
Chanaa’s speech:

“ ...I read in the report submit­
ted by he Education Ministry that 
the two public schools—the Lawr­
ence schools— at Liovedale and 
Sanawar consume no less than 14i 
lakhs of our money for— ît Is 
said—the training in leadership in 
the country of 699 boys and girls. 
That works out at the rate of Rs. 
2.000 per capita per annum— a 
sum which I am ashamed to admit 
many of our mofussU colleges do 
not pay to the teachers. I wonder 
what is the type of leaders that 
these schools are going to inflict 
upon the country. I hope when 
the hon. Maulana Saheb gives his 
reply, he will kindly tell us some­
thing about the mysteries of these 
Etons and Harrows of India.”

When in the UP or in some other 
place, teachers agitate for some incre­
ment of their pay, they are imprisoned 
and punished. You know how the 
teachers in this country whether they 
are serving in a college or a primary 
school or a secondary school are 
suffering untold miseries. Sometimes, 
they get only Rs. 25 per month. Under 
such circumstances, when the Govern­
ment is spending a lot of money, lakhs 
of rupees, to give education to a small 
number of rich children, the children 
of the common people do not get an 
opportunity even for primary educa­
tion. Teachers do not even get mini­
mum wages and they have to court 
imprisonment for this purpose. I 
would also remind the hon. Minister 
of Education Maulana Azad and Mr. 
Chanda about his speech last year 
about Viswabharati, from which he 
comes We all want that that institu­
tion be given more money so that it 
may grow in the proper manner. But, 
is there nothing wrong? It must b« 
seen that the several lakhs of rupees 
that were paid last year, and the 
several lakhs that have been i::^vided 
in the Budget for this year, are not 
jnis-spent or are not used in a manner 
which will not befit the memory of 
Rabindranath Tagore.

Shri N. M. Lingam (Coimbatore): 
The Finance Minister was saying the

other day that a sense of weariness, 
was creeping upon him, hearing the 
speeches in this House. 1 am sorry 
he is not here now. But, I am afraid 
that sense has ^ rea a  slowly to the. 
entire House itself, ooth speakers and 
listeners alike. (An Hon. Member: 
Question.) After all, we have oeen- 
discussing tne same problems ever 
since this session began with the dis­
cussion on the Address of the Presi­
dent, again and again. If there is any­
thing common in the speeches, it is 
that the pace at which Government is 
going ahead with measures for the 
amelioration of the conditions of the 
people is slow. To my mind, that is tiae 
burden of the song, and if this one les­
son is borne in upon the Government 
and the Finance Minister, I think the 
purpose of this protracted debate wiLL 
have been served amply.
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The financial proposals of the Fin­
ance Minister are debatable, but I 
look at them from this point of view. 
My view is that however grand in­
conception they may be, in however 
grand a manner they may be executed, 
the proposals are not going to usher 
in the millennium in our land, because 
the fundamental fact remains that w e 
are in a very low stage of develop­
ment, and in an under-developed 
economy the problems are so great. 
that we cannot achieve any appreci­
able degree of progress with however 
salutary a measure of taxation. We 
have the spectacle in t.hi.«; country of 
production showing an increase, o f  
prices having attained a measure o f 
stability, o f our foreign trade having 
expanded, and, side by side, we have 
the spectacle of the most abject 
poverty and misery of the people. 
How can the Finance Minister recon­
cile these two pictures? The conclu­
sion is inescapable that because the 
country is hopelessly under-developed, 
the measures of the Government do- 
not affect the people. The financial 
proposals have as their background 
the Budget and the Five Year Plan. 
As a matter of fact, it is only a forma­
lity that we do in passing this 
measure, because the Budget proposals 
embodying these proposals in the Fin­
ance Bill have already been discussed 
by the House, and the Appropriation 
Bill has also been passed. So, I think, 
if we debate on the Finance Bill, it is 
only to discuss here and there about 
the adequacy or otherwise of relief 
given to the taxpayer.

The time is short and the occasion 
for dealing with detailed measures will 
be when we deal with each clause o f
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the BiU. Now. we have to see ii the 
^impact of the financial proposals on 
tile people is calculated to give t^em 
any hope if not any tangibl? reUel. 
As the Prime M^pister said som ^ 
where! this generation of people ui our 
country is condemned to hard laboi^. 
It is an irony that so soon after the 
attainment of political 
the country should be called to
.undergo sacrifices on an unprecedented 
scale, because, without sacrifice 
effort, there is no possibility of our 
achieving our objectives, viz., of solv­
ing our problems and of raismg the 
standard of living of our peopde.

But the prospect is not so 
it appears t o  be. nor is the 
devoid o l vital^nahlti a marathon effort to be launch 
i r S t o  ex^ution. The ™  h“  
survived a thousand years of slavery 
S id  suaering..aad be has lor ^ e s ^ -

t  ^ % S “h r n V e ‘^ v e “ ^ e a r ^ a „ .

Does tiie Five Yegj: P l ^  fuifi] the

S T S . 2

“ t^to
Sn i f  tWs- The Finance Minister may
S t  w etted  r f U ech es , but he cannot
fscape from the impression
-takably brought to bear upon
this House that the
measures of Government is slow.
E v e n  within the existing framework
institutional and J.ffne theU amole scope for increasing the 
tempo of developmental and ^ ^ ^ ^ r e  
activity In other words. I ask tne 
Finance Minister if the country is 
galvanized for a grand effort^ Has he 
lucceeded in energismg the PeoPle for 
achieving the goal he has 
them? The success of tlie financial 
proposals and of the "Five Tear Plan, 
which has the finanaal proposals as its 
bulwark, depends largely on the 
degree to wliicli the masses rally 
round the proposals of the Gavem-

and C&rktral JEmkes and 
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ment. But, in order to brin^ about 
such a consummation, I feel the 
measures of the Government do not 
go far enough.

Ip the short time at my disposal I 
shall attempt to deal only with one or 
two aspects o f the implementation o f  
the Five Year Plan. The Plan deals 
extensively with the changes in the ad­
ministrative set-up of the country and 
public co-operation. To me it appears 
that these proposals do not go to the 
heart of the matter at all, because there 
is too much of centralisation both at 
the Centre with regard to the States, 
and at the State level with regard to 
the districts. Ours is a huge country. 
Our districts are bigger tiian some of 
the sovereign States in the West. I 
know villages and comers in districts 
which have not been visited even by 
local offiicials and local non-official agen­
cies like the district board. So, it is of - 
the utmost importance that power 
should devolve upon the people at the 
district level. The machinery that is 
sought to be created by the Planning 
Commission at the district level does 
not serve the purpose in view. My 
view is that there must be hon-offl- 
cials statutorily associated with the 
administration at the district level. 
Unless this is done at every stage, in 
the administration of the district, the 
attitude o f the present officials will 
not change. We may supply all the 
missing links, we may even inaugu­
rate the extension service which is 
intended to All the gap between the 
villages and the Government machi­
nery, but even then. in 
order to radically change the outlook 
and attitude of the Government ser­
vants, the structure of the Govern­
ment must be radically altered. I 
speak with some experience in the 
work of the development projects at 
the district level. So, it is absolutely 
of great moment that the task of 
overhauling the administrative set-up 
should receive the earliest possible 
attention of the Government. Go­
vernment cannot put off this ques­
tion on the ground of lack of finance.

Then there is the question of pub­
lic co-operation. As I said in the be­
ginning, public co-operation will not 
he forthcoming, if the attitude of the 
Government servants continues to be 
wnat ^ i s .  I know it is available 
DotenW ly in an abundant measure. 
But unless the people realise that the 
measures o f the Government touch 
their life vitally, in Aheir day to day 
activities, they will not respond. Too 
much reliance is placed on the role 
of local bodies like district boards and
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co-operatives in the implementation 
o f thfe Plftii. I am afraid tiits would 
not prove a 6u cc«s in the Working df 
the Plim. They are working
propefly. cooperative m ov«n»gt
is a movement around whitfh the 
masses do not rally enthusiasticaliy 
and local bodies also are in a mori­
bund condition, and powerless to do 
positive good to the While
pious hopefi are expressed in the Plan 
about the foie oif thesfe bodies at Ibfe 
lowest level, in actulil fact, hoWevfer, 
these institutions dd lie^ luiictlifiii 
properly fit aU. So, I l^ u ld  l&e tb 
impress on the GdVetiiiiti^nt fihd 
Planning Commission the n e ^  lor 
energising th€^ itkstitutions at 
bottom.

Finally, I would like to refer to one 
gjiestion relating to my constitueneyi 
My constituency comprises within it 
a hill-station known throughout the 
country, as the queen of hill-stations. 
X*wo or three big hydel schemes are 
under execution. b|it the ptobltem 
soil erosion and disafforestation has 
caused such havoc that a power cut 
had to be imposed, of about 70 pfer 
cent, on the geiwratitm o f power ifi 
these schemes. This hill-station is a 
natural watershed which occupies k 
great place in the economy of South 
India as a whole. Not only does it f»ro- 
duce power, but it 61so feeds the rivers 
and projects beloW at Lower BhavcoH 
and other places. If the Governmetit do 
not have any scheme o f arresting this 
soil erosion and disafforestation, then 
these hydel schemes costing croreg 
rupees, will go to waste, and ihe big 
irrigation projects in the State will 
also suffer, resulting in untold mise­
ries to the people. I would urge upoft 
the Finance Minister, befcause the State 
Government is utterly helpless in this 
matter, to sanction a special subsidy 
or grant for the maintenance of these 
catchment areas in these hill^statiotlg, 
and also to develop economically these 
hill-stations, which, of late, have suffet- 
ed grievously. I refer in particular t6 
the facilities obtaining in the hill- 
stations tor the development of tourist 
traffic.

Shri Datnodahi Menon (Kozhikode): 
The previous speaker, Mr. Lingam re­
ferred to the sense of Weariness that 
is coming on the Finance Minister. I 
am sorry the Finance Minister Was 
not herfe When he spoke, and that is 
why I am t*eferi*ing to it now. He skid 
that that sense of weariness is ndt 
confined to the Finance Minister alone, 
but that it is spreading iii this House. 
But I would go a step further and say 
that there is a sense of Weariness not 
only in this House but in the country 
as a whole. That sense of weariness 
has come |^rtially because of the pecu­

liar political and economic situation in. 
which we find ourselves today, and 
also becausfe thfe people are tired a t  
hearing the saiiie Ifflcne excuses from The GoVefnittent BenChes, ih the course 
0f  theit reply t6 the Iftany cWttplaints 
and siLtefe^ions that are toade. Sir...

Shri ft. K. C hiom tiTf (Gauhati): On. 
a point of order. Madam. .^Wtmld you. 
inind being addressed as ‘Sir’ , because 

of your Wedecessors said that she 
had no objection to it. because We were- 
Addressing the Chaift

m .  CbMtrmaA: I think it is right, 
because I have ilreftdy M te d  that the.* 
Chair has no sex. You can address it 
fis you mtfc,

8hri DMBiidim MoMi I request 
that the time Mr. Rdhifii KUmat Chau^ 
dhuri took hy way Of Interruption may^ 
be taken note Of. and given to ttie.

Ah Hoa. MenilK« It must be deleted- 
from the Congress qu6t4i.

Shil llagitavalsli (Ongble): ttGm  the 
Cabinet <iu6ta.

Slfri m tn b& m  M «M i: The Congress

r ikers today were i êferfiIM  ̂ to popu-- 
d6-0ilerati0n. Mt. AlgU ffe i ShasttL 
said that if a Ministry of Pepuiar Co^ 

eperatidn is created, this problem- 
could be sb lv^ . Mt. Lingam was 
more critical and said that popular co« 
bperaticm cannot be obtained, if the 
progress of Government's measures is 
Slow and continues to move at the 
same pace. I do not think that a mir­
acle would be cre a te  in the political 
and economic aUnosphere of this coun* 
try, and the necessary popular co­
operation and enthusiasm generated, 
if we merely have a Minister of 
Popular Co-operation. The creation 
of a Ministry may be good, and 
it may help Some Congress Mem­
bers to find places on the Trea­
sury Benches. But popular co-opera­
tion will come only, if necessary pro­
grammes which enthuse the public are- 
adopted by the Government. When 
such progfammes are presented, there 
is^ lw ays a reluctance on the part of' 
the Treasury Benches to accept them. 
They find specious excuses; they may 
be logical, they inay also have some 
economic background in the orthodox 
economic theories to which they are 
pledged today. But I Would urge on 
the Finance Minister to view this prob­
lem from a psychological point of view 
also.

Today we are in the process of creat­
ing a new India. The Five Year Plan> 
is said to be in work, and every one 
wants popular co-operation. But how 
are you going to generate that? How 
are you going to release popular energy 
in this great and gigantic task of re~
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[Shri Damodara Menon]
Jjuilding India? That can be done, 
only if people know that there is jus­
tice in the economic distribution of 
"this country. There is talk about pro- 
<iuction alone. What about distribu­
tion? In the economic policy program- 
jn e , it has been mentioned that there 
-must be equal distribution in the 
country, and that the production 
must be distributed to the people 
in  a just manner. As we are thinking 
in terms of production, so also you 
must haYe a definite programme of 
distribution. And it is here that you 
have miserably failed.

Mr. Algu Rai Shastri referred to the 
talks that recently took place between 
the Prime Minister and Shri Jai Pra- 
kash Narain. I do not know how far 
he developed the idea, for, I was not 
able to follow him fully. But I must 
say that when this programme was 

presented, a programme which is based 
On certain principles which wilj enthuse 
the pepole and create the necessary 
psychological atmosphere in which the 
Pive Year Plan has to be worked, the 
Congress leadership found that there 
Avas nothing intrinsically wrong with 
that programme, but still they found 
it impossible to accept it. And one 

prominent Congress Member, the Sec­
retary-General of the Congress Party, 
wrote in a local newspaper that the 
programme did not go far enough. It 
-was also said that the Congress pro­
pregramme did not go far enough.’ It 
the programme which was submitted 
to the Prime Minister by Shri : Jai 
Prakash Narain. But what is the 
•difRculty? If the Congress has really 
^ot a more radical programme, why Ss 
it not possible for the Congress Gfs 
vernment to implement it? Where is 
the hitch? Who is preventing them? 
I s  it the administrative service per­
sonnel, or the economic advisers of the 
Government of India, whose theorie.'! 
are that it will not be possible for us 
to  go on with the scheme of nationali­
sation or even to limit the field of pri- 

-vate profit motive in our economic en­
terprises? If they are doing that, then 
they are doing a disservice to the coun­
try. I do not know whether the per­
manent servants and the officers are 
the policy-makers of the Government 
of India. The policy of the Govem- 

fment of India must be framed at a 
high level by the Congress Party itself, 
and if that policy has been framed and 
is placed before the country and ac­
cepted by the Government, it must be 
the duty of the administrative service 
'to implement that, and find out ways 

- and means of implementing it. They 
-would not be doing their duty proper­
ly, if they start finding out methods to 
obstruct the progress of these pro- 

tgrammes.

Last time, I referred to the nationa«f 
lisation of banks and insurance. The 
Finance Minister said that it would 
not. .be possible in the present context 
of Indian economy to accept it. I do 
not want to weary him further by re­
futing his arguments. It is not her 
cause there is not enough argument in 
favour of that proposition. He him­
self was rather lukewarm in defending 
his position. He felt that there is a 
strong case for nationalisation of bank­
ing and insurance, but of course, in 
his own orthodox and conservative 
way, he felt that in the present mixed 
economy, to which the Government 
stand pledged, there is no need to have 
insurance and banking nationalised.

But today I am placing before him 
another ‘‘proposal, for the progressive 
development of State trading. There 
has been a lot of discussion about it 
in this House. Government, as usual, 
are not agiainst it. But they are very 
reluctant to go further in that field. 
*Shri T. T. Krishnamachari, when he 
was replying to the debate on the De­
mands for Grants in respect of the 
Commerce and Industry Ministry, said 
that he himself had no objection to 
nationalise the expprt trade in jute. 
But he said that there might be the 
attendant risks. There may he losses, 
and when we are entering into the field 
o f trade, there will be profits as well 
as losses, and he said that the Govern­
ment were not prepared to undertake 
that risk. Of course, he did not say 
at that time that they had not enough 
personnel to man this kind of work. 
The Finance Minister would probably 
say the same old ejccuse that they do 
not have proper personnel to under­
take this kind of responsibility. But 
when I read the Government Resolu­
tion on Industrial Policy, I saw that 
the Government were thinking in terms 
of creating a body of men trained in 
business methods and management. 
That was in 1948, when they weie 
thinking of that. But what has har>- 
pened after thiat?

The Minister of Commerce and In­
dustry (Shri T. T. Krishnamachari): 
That was when you were with us.

Shri Damodara Menon: In 1948 it 
was thought that a body of men should 
be trained. But now it is 1953. What 
is the progress that has been made? 
I am not saying that I did not atjree 
with you. But I am only telling you 
that you were not serious in this busi­
ness; you yourself have said in 1948 
that you were thinking in terms of 
training a body of men. But I ask: 
Have you done that? During the last 
five years, you had an opportunity of 
doing that.

Sliri M. S. Gurnpadaswamy (My­
sore): You were not a Mini||;er then.



stiU These are crops which are peculiar to 
that region. My complaint has always 
been that the Government of India 
and also the State Government have 
not been paying sufficient attention to 
the development of these cash crops. 
These crops can be grown qnly in the 
peculiar climatic conditions of that re­
gion—cashew and other crops— ând it 
will be a folly if we do not develop 
these crops. Now the complaint is 
that the producer is not able to get 
enough out of this trade because there 
are a number of middlemen who exploit 
him. Will it not be possible for the 
Government, therefore, to undertake 
State trading in all these conmiodities 
and eliminate the middlemen and to 
see that the producer gets a fair deal? 
So, I would urge upon the Finance 
Minister to think in terms of nation­
alising export trade, ta begin with 
It may be possible for .us to extend 
it to the internal market also so that 
the middlemen may be eliminated and 
the producer will get a fair deal and 
the consumers also will not suffer.
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An Hon. Member: They are 
thinking. '

Shri C. D. Deshmukh: Doing that.

Shri Damodasa Menon: I am glad 
:the Finance Minister is even now in 
itlie process of implementing that idea.

Well, I do not know how long you 
-will take to train such personnel. V/e 
are seemg today a number of educat­
ed youngmen coming out of colleges 
having no work and yet the specious 
plea is brought forward that we have 
no trained personnel! Why not give 
4;hem training in six or seven months? 
You can then have enough number 
o f  men to manage any one of these 
industries— I am speaking of State 
trading. You can really have enough 
men to undertake that responsibility. 
I  would urge on the Finance Minister, 
therefore, to consider whether it is 
•not time for us to undertake State 
trading especially in the export trade. 
The Planning Commission in its re­
port on trade and commerce has stat- 
^  that now our export trade has dwin­
dled considerably. They have further 
:said that in view of the large imports 
we have to undertake during the Plan 
period, it is necessary for us to have 
more exports so that we may have 
-enough foreign exchange for the pur­
chase of the necessary machinery and 
other things for implementing our Five 
Year Plan.

Now. the Government or the Finance 
Minister himself is thinking along these 
lines because only yesterday he in­
troduced a Bill the main purpose of 
-which was to induce export trade. H 
that is our policy and we want exnort 
trade to develop and the State thinks 
that it must have a great deal of con­
trol, let us as a beginning nationalise 
export trade especially in jute, textiles, 
tea, pepper, coffee and other materials. 
Now, what stands in the way of the 
Government undertaking such a State 
trading policy, I fail to understand. 
1 find that about 54 per cent, of our 
•export trade is taken up by tea. tex­
tiles and also jute. Now, if we im­
mediately nationalise this export trade, 
it will be possible for us to plan our 
exports and also earn exchange, and 
wherever possible, also barter with 
other countries who will be able to 
supply Us necessary materials for our 
development programme.

I want particularly to refer to State 
trading in some of the products which 
Malabar and that part of the country 
from which I come produce. We are 
exporting pepper, cardamom, coffee, 
(though not to an appreciable extent) 
coir products and cashew nuts, from 
Malabar and the neighbouring regions.

Another point I want to touch be­
fore I fiose refers particularly to my 
district—the nationalisation of forests. 
In Malabar there is a peculiar condi­
tion prevailing which you do not find 
in the rest of India, and that is that 
the forests in that area are owned by 
private individuals. The forests of 
Malabar are very valuable and it woulcl 
be a great national waste , if indiscrimi­
nate exploitation takes place and these 
forests are destroyed. I find that a 
valuable forest at Nilambur which be­
longed to a private jenmi is now very 
likely to be destroyed almost comple­
tely.

Shri T. T.
valley!

Krishnamachari; Silent

Shri Damodara Menon: Let me finish 
my train of thought. Jhe Nilambur 
railway has been recently constructed, 
and one of the considerations that pre­
vailed On the Government to rebuild 
this railway was that the Nilambur 
forest may be exploited more fully. I 
find the familv has already divided it­
self into U2 shareholders. If this 
forest which is about 200 square miles 
in area is also going to be divided into 
112 bits and if they are sold out to 
private individuals, it will be a creat 
national waste. I am told that thi.̂ ; 
particular forest is so rich in timber 
that we can very easily start a news­
print factory in that area. Some ex­
perts. I am told, have gone into that 
question and they have recommended 
that this particular area is quite suit­
able for the cultivation of the mulberrv 
tree from which paper pulp can be 
produced.
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[Shti Damodaifa Menon]
Ifi df cmisid«tfitk)tis. it

would be ft natiofiftl loss if this 
forest it left in f>riYftt6 hands and 6.̂  
lowed to be W&Sled by indiscriminate 
exjiloitatltm. 1 wduld, therefore, re­
quest the Central Oovefnmeht to take 
the ihitifetiVe iii this tnatter and see 
that that forest is immediately riaMoh'- 
a lis^  and brought under GovemTnent 
iJontroL

Shri C. D. Faafle (Naini Tal Distt. 
cum  Almora Difett- -̂HSouth West cum 
BareiUy Distt.--Nt>rth): I do not iiild 
myself ift the h a fi^  position 6f ex­
tending c6hgratliiati6tis to the Finance 
Minister. Somehow Or bther he has 
been successful iti creating a notion 
in the H ^ se  fthd tnitside that this
year’s Budg^fi is a very welcome one. 
It is welcome in the sense that there 
is ho further taxation, though this 
morning We have seefi a further mea* 
sure of taxation bti tea. And then 
the notion that India is a llghtly-ta^ed 
country and there is further scope for 
taxation is an erroneous one.

The dther day in the earlier stages 
of the discussiOh on this Budget one 
o f the senior Members of this fltmsfe, 
Mr. Gadgil, went tt> the extent of pay­
ing that even those who have got the 
average per dtpila income can be 
taxed, and there is room for taxation.
I was amazed to hear that statement 
because the pet capita income of this 
country is Its. f̂Bl. tf an average 
family is taicen, then the income 
wmes to about Rs. lOOO or Rs. 1100. 
Does he really suggest that people hav­
ing an income of Rs. 1100 a year should 
be taxed? This is beyond comprehen­
sion—that a senior Member like him 
should bring forward such a sugges­
tion. Nobody will ever accept the 
suggestion. Even the very mention 
of the suggestion pains people when 
people are groamng under the tax 
burden: when senior Members here 
say that there is further scope for 
taxation, people feel they are being 
mocked. The poverty of the people 
of this country is mocked by such 
statements. I wish that our Finance 
Minister would have achieved at least 
what the Conservative Chancellor of 
the Exchequer in England has achiev­
ed—which we have seen in this morn­
ing’s papers. He has given relief in 
so many items of necessity that peo­
ple in Great Britain feel greatly grate­
ful to their Chancellor of the Exche­
quer who is supposed to be a Con­
servative. In this country, the only 
thing that the Finance Minister has 
done is that he has extended the ex­
emption limit in the income tax from 
Rs. 3̂ 600 to Rs. 4,200. We are grate- 
lul to him for this little mercy. But

I can tell you that this mercy is r.dt 
due to his kindness to the assessees 
but because the deiJaftment finds it 
diflacult to realise 80 lakhs of rupees 
from 70,000 assefcices-^hat means al­
most Rs. 100 or Rs. no per assessee. 
The ek^nditu fe en this collection is 
enormous. I wish he should have ex­
tended this exemption limit to Rs. 
4800 at lebst because the time has 
come when people should recdise that 
people with Rs. 400 a month are really 
poor people. There is no taxable 
margin in that income. Pe«ple with 
Rs. 400-“mbst of ua liave got our 
iMipfaewE and cousins in service or em­
ployment who make Hs. 40®' a m on th s 
have so many responsibilities, large 
fam U ia etc* Do  you thiiric that t h ^  
can afford even the payment of Rs 
150 a year on taJtesT

He also went to the extent of sayintf 
that eJtcluding export duties and im*- 
j)6n duties on luxury goods, the tax 
incidence on the poor.man is Ro. two 
p et  capita, it Ik beyond my com* 
prehension how he has come to thi* 
frbnclusion. When he considers the 
taxation incidence in this country, he 
A ould  not only see what he taxe&. 
iTiere are three agencies of taxation 
in this country, the local board—either 
muhicipal boards or districts boards— 
the States and then the Centre. In the 
Centre, the per capita taxation is Rs; 
12. m the States, it is Rs. 13 to Rs. 14, 
generally speaking and then again in 
the local boards it is Rs. 1-3 to Rs. 14. 
Now. it all comes to about Rs. 40 /­
per capita^ in a Country where the per 
capita income is such a meagre sum 
as Rs. 251. The taxable margin in 
Rs. 251 is very small and to think that 
Rs. 40 per capita is small taxation is 
really nothing but absurd. Because, 
lor an average family it comes to 
about Rs. 160. t)o you thiqk that a 
family earning Rs. 1000 a year can be 
able to pay Rs. 160 as taxes? Of course,, 
there may be bigger groups and smal­
ler groups. But when I speak, I 
refer to averages and I compare 
averages with averages. On an in­
come of Rs. 1000,- the taxation of Rs. 
160 is by no means insignificant.

Then, I come to the question of how 
progressively the administration is 
getting costlier. In only one item, 
you will see— I do not know how it 
has escaped the notice of the Finance 
Minister—in the collections of customs 
and excise duties, the net expenditure 
on collection was Rs. 855 lakhs. Last 
year from Rs. 855 lakhs it has jumped 
to Rs. 23 crores. That is a big jump,. 
A jump of Rs. crores in one year. 
It is xealljr an astonishing figure. You
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iire looking here and there for taxa­
tion; you are taxing arecanut. you are 
taxing small incomes and you have 
spent Rs. 15 crores more in realising 
a much smaller sum than in the pre­
vious years. In the previous year* 
the collection from these duties was 
in the neighbourhood o f.......

Shri C. D. Deshmukh: We transferr­
ed excise duties to the States.

Shri C. D. Pande:
collection is there.

But the cost of

Shri C. D. Deshmukh:
€d there.

It is includ-

Shri C. D. Pande: In any case,
what I mean to say is that you have 
not been able to show any economy. 
When I come to the question of eco­
nomy, I would like to say that the 
Government have not made any seri­
ous or even sincere efforts to reduce 
expenditure on administration.

IShri T. T. Krishnamachari:
tax collecting agency.
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When I say one Minister, it does not 
indicate only Rs. 50,000 a year that we 
spend on a Minister, but the whole 
staff, paraphernalia, that is. Secretary. 
Private Secretary to the Secretary, 
Additional Secretary, Private Secre­
tary to the Additional Secretary, Joint 
Secretary and so on. So the creation 
of a Ministry means at least an ex­
penditure of ten lakhs of rupees. I 
do not say this in a spirit of criticism. 
What I want to say is, 'Realise whe­
ther there is work for 40 Ministers in 
this country’. Are ŷ ou right in tak­
ing the analogy of the British Govern­
ment because there is no intermediary 
Government in Great Britain? The 
entire State i3 managed by local boards 
or by the Government of Great Bri­
tain. Here the functions that this 
Government is discharging are to some 
extent duplicated. The States have 
bigger paraphernalia and they have 
got the requisite machinery and it is 
their function to look after the educa­
tion and the public health, and even 
labour. So, there is no necessity of 
adumbrating such a vast administra­
tion in this country.

Not a

Mr. Chairman: I would request
the hon. Member to proceed.

Shri C. D. Pande: I take the Minis­
try itself. How is it justifiable that 
there should be as many as 40 Minis­
ters in this country? After all in 
England they have got 60 Ministers, 
but in England there is no State Gov­
ernment or any intermediary Govern­
ment. We have got our State Gov­
ernments. which are discharging some 
o f the functions of the Central Govern­
ment in other countries. What is 
the justification for the Ministry of 
Education and the Ministry of Health? 
These two Ministries can be eliminat­
ed from the scene without any loss to 
the country.

Then there is the question of Plan­
ning and Production Ministries. It 
surpasses my comprehension why 
these two Ministries are necessary. 
There is the Planning Commission 
which formulates the Plan, which is a 
competent authority composed of three 
or four able members. There is the 
Planning Minister and there is the 
Production Minister. In ordinary 
circumstances, the Planning Commis­
sion makes the Plan and it is the duty 
and function of the Production Minis­
ter to carry out or execute that Plan.

Even in the matter of the Labour 
Ministry, it can be attached to some 
other Ministry, because the work of 
the Labour Ministry is not a T«hole- 
time job here. What I want to em­
phasise is that there should be some 
sincere effort in reducing expenditure.

53 P.S.P.

Then I come to the question of 
nationalisation. I am not really for 
nationalisation if there is no adminis­
trative machinery for it. But, there 
are certain things where nationalisa­
tion is absolutely necessary. I refer 
to the Imperial Bank. This Bank 
yields a net profit of Rs. 130 lakhs a 
year. This is not big sum in itself, 
though it is a big sum in the sense 
that if you increase the exemption 
limit of income tax from Rs. 4200 to 
Rs. 4800, this will meet the deficit that 
will be created by such extension of 
the limit. But, this is not the main 
thing that I want to refer to. The 
Imperial Bank is living on the prestige, 
on the amounts that Government 
leaves with it and on its custom and 
patronage. It is with these that they 
are making such a huge profit. It is 
really restricting the sphere of activi­
ties of other banks. If you take 
away that patronage, or if you create 
your own agency through the Reserve 
Bank, then you can get profit to the 
extent of at least one crore of rupees 
and that in itself will be an equitable 
act because there are other banks 
which will not stand any competition 
with a bank which is subsidised by the 
Government, and the profits go to in­
dividuals.

In this way, I want to appeal to the 
Government that they should devote 
their attention to economy and they 
should seriously consider how far 
they can economise in the administra­
tion and to what extent they can 
afford relief to the poor tax-payers o f 
this country.
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Shri Matthen (ThiruveUah): I rise
to support this Bill. In doing that I 
invite tke attention of the hon. Finance 
Minister to the possible repercussion 
Df the welcome but unexpected Russian 
foreign policy on world economy and 
more particularly on our economy. I 
am sure he did not anticipate this 
vrben he prepared his Budget. That 
was in the days of the cold war. Does 
he anticipate a general fall in prices? 
What will be the possible reaction on 
re-armament? What will be the 
reaction on price levels although no 
dramatic development is expected? 
How wiU it affect our revenue? How 
will it affect our customs revenue and 
the foreign aid which you are expect­
ing for our Five Year Plan? Ulti­
mately, how will this affect the financ­
ing of the Plan itself? I am only 
just provocating his thoughts, to set 
him thinking on possible unemploy­
ment. One wishes to develop this 
idea, but during the precious 15 minu­
tes, one cannot afford to indulge in 
this.

However much one may like to dis­
cuss the problems of one’s own State 
— and mine is one that is so far away 
from the throne of grace— t̂ime does 
not allow me to do so. At a time 
when the States find it difficult to pro­
vide their own share of finance for 
the Five Year Plan, at least one or 
two Ministries of the Central Gov­
ernment are trying to deprive Travan- 
core-Cochin of its legitimate share of* 
revenue. Due to the luck of the hon. 
Minister concerned, the grants of the 
N.R.S.R. Ministry did not come up for 
discussion. Mineral sands like mona- 
zite and ilmenite have been a source 
o f revenue for years and years to my 
State. Originally, there were fou) 
companies which had the licence to 
work these sands. But even before in­
tegration, the Travancore Government 
had taken over three of the four com­
panies. There is now only one firm 
remaining. Its licence also was can­
celled when the period expired. It is 
now working as a contractor to the 
State. I am referring to Haffkine and 
Williams. The monazite and ilme­
nite industry is a nationalised industry 
entirely owned by the Travancore- 
Cochin State. This company is mei >  
ly  given the minimum cost of manu- 
iacturing plus a portion of the pro­
fits viz. one-fourth but the mineral 
belongs to the State and they fix the 
price, the quantity for export etc. 
The company is working on a yearly 
basis as a contractor and not as a 
licencee. Haffkine & Williams started 
with a licence ten years ago, but to­
day they have not got one.

11 A.M.
The unfortunate part is that the 

Importance of thorium and uranium
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which are taken out of monazite, and 
titanium which is taken out of ilme­
nite has attracted the notice of the 
Central Government, which apparent­
ly  feels jealous of the possibilities 
which are held out to my poor State. 
This industry is entirely my State’s 
property, but with this bad eye, the 
Central Government wanted to take 
it. They could not come by the front 
door. So. with a very clever mind, 
they are trying to come by the back 
door. Recently, they went to London 
and according to my information, 
they have arranged to buy the con­
trolling interests of Haffkine & Wil­
liams’ shares. Some eight months 
ago, I had a conference with the Sec­
retary of the NL.R.S.R. Ministry. In­
advertently he told me that they were 
going to take over Haffkine & Williams 
with a view to bringing some more 
industries to Travancore-Cochin. I 
^ ked  him whether he had consulted 
my State. He could not answer pro­
perly. Naturally, I had a duty by 
any State and I informed them of the 
-clever manner in which the N.R.S.R. 
Ministry was trying to deprive them 
o f the industry which has been theirs 
for years and years. I can under­
stand the Central Government buying 
up this industry from Haffkine & Wil­
liams if they had a licence, but this 
company has not got a licence aAd it is 
only a contractor in a nationalised in- 
d u ^ y . So, as I said, they are try­
ing to come through the back door. 
This is their clever manouvre. I do not 
know whether it is a decent one. I 
have no admiration for clever people. 
We once had a clever administrator 
in my State and the taste of it is still 
in my mouth. This Ministry lias a 
jclever Secretary. As recently as 
March 28, a question was asked in the 
Travancore-Cochin Legislature as to 
whether negotiations were going on 
with the Central Government in the 
matter of their taking over the shares 
from Haffkine & Williams. “ Cer­
tainly not” was the reply given by 
the Minister concerned. I have a 
letter dated even earlier from which 
I find that the Chief Minister of Tra­
vancore-Cochin wrote to the \Prime 
Minister about the alleged taking 
over. I am sorry I cannot enlarge 
on this matter within fifteen minu­
tes. All I say is that the Central 
Government must withdraw from this 
field. My State says only this. *‘We 
do not want you to work this indus­
try” . This company is on a year to 
year basis. It is working as a con­
tractor. I asked what was the price 
of the share, because my information 
was that it was a orivate limited 
company and it is not known whether 
any dividend has been paid by the 
company. The Ministry replied that 
they are negotiating with the Prime
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Minister. Whenever they lose ground 
on the merits of the case, they im­
mediately go to the Prime Minister, 
who is I believe the Minister in charge 
o f the Atomic Energy Commission. 
In all earnestness I am asking the 
N.R.S.R. Ministry to withdraw from 
this field. Let us develop this indus­
try. Whatever you may want to de­
velop, we are at your disposal.

In this connection. I would remind 
the hon. Minister that the Rare Earth 
Co. was started in Travancore to 
manufacture atomic materials from 
monazite and they have entered into 
an agreement with my State Govern­
ment to supply monazite—  some 1000 
or 1500 tons— at £  25 a ton. The 
world price’ is in the neighbour­
hood of £250 per ton. If you mul­
tiply the difference of £  225 by 
1500, you will see how much 
profit there is. I was told 
that the N.R.S.R. Ministry’s pilot plant 
made a profit of Rs. four to five lakhs. 
The profit they are alleged to have 
made is less than the difference in the 
price at which they are getting mona­
zite from my State. I request the 
Finance Minister to consider this in­
equitable contract between my State 
and the Centre. It is an unconscion­
able contract. Let him make it more 
reasonable. Please make it some­
thing more equitable and less inequi­
table. I want to tell them we are not 
Pakistan; we are a oart of the Union 
of India and our industry is their 
industry. Whatever minerals they 
want we are prepared to give. And 
they give £ ^  per Ion when the world 
price is £  250. Why do they go to 
the back door and negotiate with 
Haffkine & Williams in England? It 
is reported that the Travancore-Co- 
chin Government is not efficiently 
managing the industry. In other 
words my suspicion is strengthened 
that they want to come in through 
the back door. I want to impress that 
fact on you and on my colleagues in 
the House. * My request to them is to 
withdraw from this thing. Leave it 
to us to work it if we are working it 
properly. And the Rare Earth Co. is 
there. It is a joint concern. We 
are working it properly.

I just wish to say one word about 
-another matter before I finish. On 
page 21 of the report of the Ministry 
it is said about the Uranium Thorium 
Plant.

**Uranium-Thorium Plant.—The 
Commission is setting up a plant 
to process the residual cake left
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over from monazite after its rare 
earth and phosphate contents 
have been extracted in the plant 
at Alwaye.”— Alwaye is in my 
State— “ The cake contains tho­
rium and a small amount of 
uranium. This new plant is ex­
pected to be in operation within 
the next fifteen months. Some 
of the thorium will be turned into 
nitrate for the use of the indige­
nous gas mantle industry.”— 
That is another industry—“ This 
will make India self-sufficient 
in this material, which has been 
imported so far. Limited quan­
tities will also be exported to 
other countries for strictly 
commercial use. The rest of the 
thorium will be retained by the
Commission for its own work......
The Commission has also decided 
to set up a plant to process ur­
anium.*'

And it is said there that the plant 
is to be erected in Bombay.

This residual cake which is manu­
factured in the Rare Earth Factory 
out of the raw material which we 
supply and in a factory in which we 
own half the share, is to be taken 
all the way to Bombay to make the 
other processing. When I took up 
this question at the Committee meet­
ing of the N.R.S.R. Ministry—^Party 
Conunittee— the Ministry’s reply was: 
we too really want this to be in Tra- 
vancore^Cochin which wants it to be 
there, but we could not do so for 
two reasons (1) there is no sulphuric 
acid there and (2) electric supply 
even for the Rare Earth Factory was 
very inadequate last year, and we 
suffered. I pointed out that there is 
a sulphuric acid factory just next door 
to the Rare Earth Factory, with a 
capacity of 135 tons per day, which 
is the biggest factory in the whole 
of India; and as for electricity it is 
true that there was a shortage last 
year but two plant projects will be 
completed in the course of two or 
three months and it will have more 
electricity—in fact they are giving 
some to the Madras Government. So 
these two arguments will be met.

I tabled a Short Notice Question. 
Then, finding tl^at they could not 
stand on the original grounds, the 
hon. Minister said: No, no, the Ato­
mic Energy Commission has got a 
laboratory in Bombay and that la­
boratory’s help is very nece^ary from 
hour to hour in the processing of this 
residual cake; secondly. Dr. Bhabha. 
Chairman of the Atomic Energy Com-
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[Shri Matthen] 
mission, is a very important man to 
watch it and he cannot go to Alwaye. 
I asked supplementaries. This was not 
revealed to me at the Party Commit­
tee meeting. This is more important. 
Yesterday I was sitting in the Library 
with Dr. Saha, and to a question to 
this officer of the Ministry “ why are 
you taking this away from Travan- 
core to Bombay?”  This clever officer 
pointed out this reason of the Atomic 
Energy Commission laboratory. 
Please note that his reply to me was 
the non-availability of sulphuric acid 
and inadequate supply of electricity, 
not the Atomic Energy Commission 
laboratory. That was another clever 
method. What I am saying is, in re­
gard to sulphuric acid and electricity 
we have got both— and caustic soda 
also, the biggest plant. Bombay is 
not much more privileged in the 
matter of electricity than we are. We 
have plenty this year. We have got 
a bigger plant. I am requesting them 
to have this plant at Alwaye which 
they are proposing to have at Bom­
bay. I want to bring to your notice 
that the reason given by the Minis­
try, namely lack of sulphuric acid 
and electricity, is repeated yesterday 
to an hon. colleague of mine who is 
certainly an undisputed and well re­
cognized scientist. The Atomic 
Energy Commission laboratory is a 
pure chenjist’s, not a physicist’s, la­
boratory. And Dr. Bhabha Js a phy­
sicist. The Rare Earth Factory has 
got a laboratory. This can be pro­
cessed there. However clever a phy­
sicist he may be— I do not know, 
others have known him.......

Mr. Chairman: You will have to
conclude, I am afraid.

Shri Matthen: Very well, Madam.
I wish this Dlant to be transferred 
to Alwaye.

( f ^ )  : ^  #  

^  TTca'qfH % im w  %

^  ?rrT ^  9cTvTHr
g I A '^  ^

«TT ^
?TT5T «T5nT p rT ?fk

^  ^  ^  % 3rr^

11  ?rnr ^  
^  I  ^  ^

’TFT ^  t ’ ?fh: T̂F5r ̂  ̂
(H u b li)

^  TW T  ^ I ^  ^
I  ?TF3r

q-lf:? ^  ^  ipn | 1

^  ?rm |?TT,
OT 3ft ^  ^

w t  I

(^ n ^ c r )  :^T5W

I

«ft ftntTjfa’ ^  t ,

?rr3r ^

^  ^  I ,

^  ^r-T TT f

^TPT^t......

Pandit K. C. Sharma (Meerut 
Distt.^—South): On a point of order. 
Madam. This word lanat is not par­
liamentary.

Shri Sivamnrtfai Swami: I am not
yielding.

Pandit K. C. Sharma: You shall
have to. It is a point of order I am 
raising. Madam, this word lanat is a 
very bad word and is not permissible. 
Lanat means: curses upon them.

Shri Chattopadhyaya (Vijayavada): 
I do no^think it is a very respectable 
or a very kindly thing for the hon. 
Member from the other side to say 
achcha hoga in connection with some 
body’s dying.

Shri B. S. Murthy (Eluru): Is it in 
order.

Mr. Chainnan: Yes, it is in order.
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«ft fifRT^cT pm ft : I
? r r T ^ ? T F 3 r  

^TT^ 3̂TR % ^ 5KW ^ hhi t
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'TSrft q m f t r  ^  f e r ^ ,

?T fti f¥ ?ftT
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I  fsRT ^  ^  f  ̂
#  fn^TRT W  I  
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^  ^TM % «t>»lIi*T» % 
5 n r ^ ^  ^11 I f^i^r$rT* 5T5fhc 
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?TFTf^^^n^
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^ 2Ft
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+ i^̂ 1 ^
W M  ^TTT ^  ^  ^  I
rT ^  % ^«# ^TR ^  r^Hl^ni+ ^
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g , % f ^  TJT^ % iflX ^
¥T3Z5T^| I ^ m r^

% f^'R’ ^  ^ ^  >̂% W
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wWf ^ rn r% T^  < r
1J^ ^ v T ^  ^ ^  I  I

•*̂15511 ^ tv  ?n1%T ^rrr ^ ff  fr| f ^TR?ri



4283 Finance Bill 15 APRIL 1953 and Central Excises and 4284
Salt (Amendment) Bill

[«ft

I T T ^  % «ll<{

t  ? ^

h)H < i '33T ^?rrT  ’rn<H
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^  ^  ?TT? I ^  ^  ^  %

^ n rcriT o tftgro i
?rr3r r^T f̂OTcqT ^rr^ ^  w
*t>'̂ ; 'jf<̂  ^  T̂T̂ T̂ T Rf't) ^ 'd'^

^rrrq-ff^'t^r^^^srTT^iT 

^  f  I % ^>T
■̂; ^ftr TT^Tcin-% ^TPf ^  ^  WTT STRT

^  ^  MNR" ^  ^  
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?rnT ^  ^PsPT %  ?rrT ^  ^rt> ^  ^  
=^rf^ I

^  A  ^  ^Md4>^W*t ^  ^  ^  
^  f^  ÎTT̂  5fk'Tft?ft 

^ i ^ T ¥ ? ? r T ^ l  I ?rrT m^T

^  ^  f t e r  ^  ?ftT ^  ^  

^  ^nctf q r ? f t T  'yilKI WTT ^HTTT  ̂
*r<HI ^

i^TTsrr^ ^
^  t  I JT ^
?rft^  r̂̂ rn- ^ror ??tt ^

f^TRK^ZTTTt

?rrT ^qf i ?p r
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^t*TT I HHH »HR T̂
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t  fV ?rt^ ^

^ fV  ^  ’?)
^4)P^^g ?T ^snw I A 'M ^ w rr^  
^ f% ?rrT ^ ?fV?: ? h r
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^  ?fV̂  "tsr TR^r T̂cTT % STTT 
=^T t|  ^  ^  TFĴ rt % ^
^  T^nr ^  ?rrT tt^  ‘^nlc'ti
sTF^qr ̂ TRff^^R-nr^r’ ? rrT ^

*fRK 11 ^Trf ?Trr
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 ̂I >̂’•-5 «bni^R^ ?rr^^ I 
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^  ^ ^  5FT t ‘ I ^S-^2: ^R % 
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ITTOT ^  ^  ^ K l  ^  ĴJTT̂T ^RFTT 
^ rrf^  v fh ff  ̂  <Tg^ ̂  I

ftr  ^  I
^  ' t ' I ' M ' t ' ^ T T ^ r r w  

<.̂ 1 ^ I M^H MY
^  iV  ^  ^  ^

iV  '*lR'd  ̂ ^
^Tifhnr fkspTT 5TT ^  w  ^  ^  

*̂11̂  5TRT ^  WU W  Hf̂ *t»- 
5fRT ^ *̂TT ♦̂MrTî 'ŝ irti ^ I

?rft?r 1 1  FT ^  T̂PT 4 ‘ 
% qr ^  ^  f  c> %m r

vrT”T g I

Shri Achafhan (Crangannur): We 
are now in the third stage of the Bud­
get discussions: the first was the ge­
neral discussion, the second was the 
Demands for Grants. I am not going 
into the details of the Budget pro­
posals mainly because it is based oa 
the Five Year Plan and it wiU be 
out of place if I again deal with the 
Five Year Plan here.

The Finance Minister has recently 
become a full-fledged politician. 
He is capable enough to play to the 
gallery also as can be seen from his 
reply to the debate on the Demands 
for Grants. He has stated categori­
cally that as conditions are at pre­
sent, there is no scooe for other poli­
tical parties to grow here and that 
only the Congress can see that the 
country’s position is improved in a 
way which is consistent with its re­
sources. I am glad that he* is going 
in that line so that as a politician 
he could actually come into contact 
with the people, with the common 
man, instead of being confined to his 
office and this House.

I think that if along with the Bud­
get, an appendix were given showing 
the resources of the States, their 
assets and liabilities, their income 
and expenditure, that would give 
comprehensive idea to the Members 
o f Parliament as to how the Govern­
ment in the country stands. I think 
this is a good idea. I appeal to the 
Finance Minister to consider this 
matter and from next year onwards 
to give a summary of the States* 
finances along with the Centre’s 
finances.
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[Shri Achuthan]
I wish to refer to the main pro­

blem in our country, that is agricul­
ture. It is stated that first things 
must come first. The Five Year 
Plan devotes more of its resources for 
increasing food production and sta 
bilising agriculture. Therefore, the 
land policy must come first. The 
Centre must see that in the Stales 
there is aQ, elevation of the middle 
class men, that peasant proprietorship 
is established...........

Shri B. S. Murthy: Peasant pro­
prietorship?

Shri Achuthan: Yes, -  peasant pro­
prietorship; that a ceiling on economic 
holdings is fixed and that the Minimum 
Wages Act is enforced in the agricul­
tural sector in almost all the State.*? 
Unless these problems are solved, I 
do not think that India, in which 75 
per cent, of the population lives in 

. the villages, can think of improve­
ment or progress in the right direc­
tion.

So far as the present Government 
is concerned, we have got a mixed 
economy. Our target itself is, as is 
seen from the plan only doubling the 
national wealth at the end of 25 
years. In this respect, we lag be­
hind many other countries. In Russia 
or England or America, some re­
ports say that within a shorter period 
they were able, with the resources at 
their command, to double their na­
tional income. With regard to in­
dustries. the Five Year Plan has de­
voted only a small percentage be­
cause the Government considered 
that foQd and agriculture must come 
first. It is true also that as we have 
a mixed economy, the private sector 
is given more importance. The 
speech made by Dr. Saha yester­
day impressed me well. I think too 
much reliance on the private sector 
may not bring us^the desired results.
I do not 'know how far the private 
sector will respond to the call of the 
country. In my part of the country, 
one thing is certain. When the Con­
gress came into power, the rich 
Tnought that their position was un­
safe. But. now, they are very safe 
and they feel that they can go on 
as they like as previously. That is 
a bad fueling. With this feeling, the 
Government looks more to the rich, 
wealthy and industrial people than 
to the common man, whose care must 
be foremost to any Government in 
this country.

I wish to emphasise the unemploy­
ment problem. Yesterday, Dr. Lanka 
Sundaram said that he was going to 
Vizagapatam in a few days and I 
think his absence will be keenly felt
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by us here. But, one thing I have 
to say. Let him go to Vi^jagapatam 
and deal with the problem in a help­
ful way. But, for God’s sake let 
him not go to Bellary.

Shri Nambiar (Mayuram): He is
going there to get back the jobs to 
the people there.

Shri Achuthan: Government will
co-operate in that. But, Dr. Lanka 
Sundaram has always been called by 
Swami Ramananda Tirtha as a free 
lancer. For the last so many mon;hs 
this blessed gentleman, the hon. Mem­
ber has been creating a lot of trouble 
with regard to the Andhra State, the 
Madras city, etc. If he goes to Bel­
lary and says, you fight on, that would 
add oil to the fire already there and 
the fight will go on. I appeal very 
sincerely, please do not direct your 
attention to Bellary. Biellary will look 
after itself.

Shri Nambiar: If the Minister gives 
them back their jobs, there will be 
no trouble.

Shri Achuthan: My hon. friend,
Mr. Matthen stated our position very 
clearly. I appeal to the Finance 
Minister to visit our State. Any­
how, he has got a liking for South 
India. Up to Andhra he has already 
come. His eyes have been drawn only 
up to Andhra. The blind Cupid’s ar­
rows did not go further south. We 
would have been fortunate 
if his eyes had been drawn 
to Kerala which is proud o f  
its Malayalafti Manoharam and Koma- 
la Kerala. (Some Hon. Members: 
Translate.) He knows.

Mr. Chairman: Let the hon. Mem­
ber continue.

Shri Achuthan: Let the Finance
Minister come there and study the 
situation. From the report of the 
Finance Commission, it is seen that 
the density o f population is more than 
1000 per square mile in Travancore- 
Cochin. I cannot find any State in 
this big country where the density is 
so much. In the UP, the biggest levia­
than-like State, it comes to about 
500; m West Bengal, even after the 
so-called evacuees, it is about 800; 
in Madhya Bharat it is 117, Mysore, 
300. In Travancore-Cochin Ihe posi­
tion is very serious. Unless the Gov­
ernment comes to our rescue and 25 
or 30 lakhs o f people are taken over 
lovingly by some of our North Indian 
States, the problem will be very ser­
ious.



to me by th^t Government. I do not 
want to waste the time of the House 
by quoting from it. The State dec­
lared a deficit of 5,74,000 tons o f 
foodgrain5 for 1952, so that at least 
four lakh tons of rice may be neces­
sary, and by the goodness of the 
Finance Minister it must be seen 
that the rice need come to us not 
from U.P., but mainly from Orissa and 
other States.
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Shri Punnoose (Alleppey): You
want our people to be taken away?

Shri Achuthan: To solve our pro­
blem. a number of our people should 
be taken over to the North Indian 
States where the density o f popula­
tion is not so heavy. That will do 
us good. We will do no injury to any­
body in developing our country’s re­
sources.

Shri Punnoose: Will you be one of
those who go away?

Mr. Chairman: Order, order: Let
there be no interruption.

Shri Achuthan: Till last year, we 
were given a subsidy of Rs. three or 
four crores. From the riext year, this 
is being discontinued. The State Gov­
ernment there has provided a sum of 
Rs. two crores out of its slender re- 
fiources of Rs. 13 crores. for subsidi­
sing prices. The hon. Food Minister 
stated that the rice supplied to that 
State will be mainly from inland pro­
curement. But. from the^reply to a 
question of mine, about the prices 
prevailing in the North Indian States, 
especially in the U.P. the biggest 
State in our country, I see that the 
price per maund of paddy is higher 
than the price per maund of rice, 
prevailing in some parts of Madras. 
This astonishes me very much. From 
this big State we have got our Leader 
and a number of Ministers— about u 
dozen of them. My own small State 
with one crore of people cannot find 
a man on the Treasury Benches, and 
the Prime Minister wants community 
o f hearts, oneness of feeling and all 
this, but when selection of Ministers 
is made, U.P. gets 12 or 13. It Is a 
sorry thing. (Interruption).

For one maund of paddy, the price 
in U.P. is Rs. 16/2; in Madhya Pra­
desh, for one maund of rice, the price 
is Rs. 12/-. In West Bengal, one maund 
of paddy costs only Rs. nine. In 
Bihar, it is only Rs. 9/5. In Madras, 
one maund of paddy fetches Rs. eight 
or Rs. ten. Even the pooled price of 
imported best quality costs, for the 
fine variety of rice, only Rs. 26/-. 
But in U.P. it costs Rs. 32/-. So 
that, let the Finance Minister see that 
if at all any rice is given to our 
State, let it be ffom  Orissa. They 
are a good set of people. I  know only 
one or two people of Orissa here— 
Mr. Das and Mr. Harekrushna Mah- 
tab. We should like to have close 
friendship with the Orissa people, and 
get the three lakh tons of rice from 
Orissa and other States. We do not 
want to. have any connection with 
this U.P. How can we finance our 
State if we tu y  rice from 
U.P. at these high rates? Here, 
I have got a report of the Food De­
partment of Travancore-Cochin, sent

Shri Nambiar: Almost all the Minis­
ters are from U .P .!

Shri Achuthan: The other point is 
about birth control. The Finance Minis­
ter does not know what is the position 
with regard to India in this connec­
tion. We have allotted Rs. 66 lakhs 
for family planning. But I find from 
the report of the activities of the 
Health Ministry that for this year 
they have allotted Rs. three lakhs out 
of which only Rs. 70,000 have been 
spent. I think it is a very serious 
problem, and unless birth control 
measures are well adopted by the 
States, our country’s position wiU 
become very precarious. By some 
50 years, you may have to face more 
than 60 crores of people. i\re we 
proud of having only bipeds and quad­
rupeds? Then, it is aU right. Other­
wise, it wiU be a very serious pro­
blem. When I was a Member in our 
State Assembly last time, in reply to 
a question, the Chief Minister read 
out a statement issued by the hon 
Health Mkiister. He did not add a 
word. HF^simply stated “ That is the 
policy of the Central Government and 
there ends the matter.”  Unless a re­
volutionary, rational and reasonaoje 
policy is adopted and contraceptives 
are cheaply made available to the 
common people, it wiU hit hard the 
economic position of our country. 
Take the case of Delhi. Even ladies^ 
95 per cent.*of them, were willing to 
take to these birth control methods. 
Abraham Stone’s method or the rhyr- 
thmic method or abstinence will not 
do. Let us hope the Finance Minister 
will take the matter seriously and 
think about the matter. He is a man. 
who is capable of having an over-all 
picture of the state of the whole coun­
try, and I hope he will see that his 
neighbour, the hon. Health Minister, 
is instilled with this feeling that un­
less this question is well solved and 
unless we follow other civilized coun­
tries jn  the matter of family plan­
ning, our position will become preca­
rious, I know that if the question is 
asked among the Members of this 
House, they will surely say that it is 
more than highly necessary and im­
minent also. That also may be taken 
into consideration by the Finance 
Minister. -
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ernment might need some money, and 
some slight excise duty might have 
to be levied with a view not only to 
augment our finances, but also to help 
the salt industry. You might remem­
ber that we have got a deficit in the 
Five Year Plan. On an earlier oc­
casion I have pointed oat that the 
levy of salt duty will go a great way 
to wipe off the deficit in the Five Year 
Plan. I am not able to understand 
why the Government is struggling over 
this matter year after year. If there 
is any political psychology behind it, 
I will not easiiy be able to persuade 
the Government to come forward with 
a Bill for levying salt duty. But if 
that was on economic grounds, then I 
think it is time that the Government 
consider this matter and see their way 
to levy salt duty and get the benefit 
out of it. As a matter of fact, we £*re 
now importing large quantities of soda 
ash and other by-products of salt. It 
is possible for us to produce all these 
manufactured goods, which are the 
by-products of salt, within our coun­
try, without any more depending upon 
foreign countries. The salt trade wiil 
also provide employment for labour 
and also give fresh opportunities for 
capital to flow in. Many chemical in­
dustries in the by-products of salt 
might also be encouraged, and there­
by more money can be secured for the 
national exchequer.

Shri Ramachandra Reddi (Nellore): 
I have been listening with interest 
since yesterday to the several speeches 
that have been delivered in this House 
on the Finance Bill. We have had 
several opportunities during this ses­
sion to speak on the general topics 
that are covered by the B u d g e t- 
four days when we discussed the Pre­
sident’s Address; four days when we 
had general discussion on Ihe Budget; 
and about 18 days, I think, when we 
had discussions on the several De­
mands. And now, another four days 
are given for this Finance Bill. I 
would have certainly appreciated if 
another two days had been made over 
to the general debate on the Budget 
and two days cut off from this Finance 
Bill, so that we could have had a 
more cogent discussion on the Finance 
Bill on two days— one for discus­
sion, and another for discussion cJause 
by clause. But, anyhow, this con­
vention has grown. I do not know 
why it has been allowed to grow. 
We feel weary, as it were, to be hear­
ing the same kind of speeches, more 
often not relevant to the Bill that is 
before the House but covering several 
other topics which have been more 
than once covered. I therefore feel 
that despite the several fragrant bou­
quets that have been presented to 
the Finance Minister, I do not envy 
him, but I pity him for he has to sit 
here from morning till eve and pro­
bably hear the same things that he 
has been all along hearing. It is, 
therefore, seriously suggested that the 
time allotted for the F iij^ ce  Bill 
might be reduced by two days and 
those two days might be allotted to 
the general discussion even before the 
Demands are reached.

I shall now try to confine myself to 
a few topics that are relevant to the 
Bill. I would first deal with the ques­
tion of salt duty. Year after year I 
find that the Finance Bill has been 
merely mentioning the existence of 
the salt duty some time back .'.nd that 
they are not willing to have it imme­
diately. Year after year they have 
been postponing the levy or re-intro­
duction of salt duty in this country. 
We would, if we have the opportunity 
of levying salt duty, be able to collect 
not only a large amount of money for 
the upkeep of the nation, but also help 
the industry in several ways. You 
might know that till 1951 we had been 
importing salt. In 1952 we reached 
the stage of self-suificiency. In 1953, 
we are in a position to export some 
salt. With this prospect of exporting 
salt to other countries, if the salt in­
dustry is improved, there is possibility 
oi- earning some more foreign ex­
change if proper scope is given for the 
salt producers to oroduce more salt. 
For giving such scope, I think, Gov-

The next point on which I would like 
to draw the attention of the Finance 
Minister is tobacco excise. Tobacco 
is one of our best foreign exchange 
earners. I find from the figures I 
secured elsewhere, that in 1948-49, 
we have exported unm.anufactured 
tobacco, to the tune of Rs. 5* 77 crores, 
in 1949-50 to the tune of of Rs. 10*55 
crores, and in 1950-51 to the tune of 
Rs. 12*44 crores. That shows the 
rapid development in the tobacco in­
dustry. Manufactured tobacco is also 
being exported to the extent of about 
Rs. two to 2i crores, since 1948-49. 
There is therefore a very large scope 
for enhancing our revenue, by giving 
greater attention to tobacco growing. 
But unfortunately we see that much 
less production per acre is being 
achieved in India, as compared with 
other countries, like the U.S.A., Canada 
and France. It is up to the Government 
to find out ways and means for in­
tensive cultivation of the tobacco 
crop, with a view to enhance not only 
our production, but also to augment 
our revenues by export.

Recently, the tobacco producer has 
been very much perturbed over the 
number of taxes that are hurled upon 
him. We have already an excise duty 
on tobacco, and in the Madras State,
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they have re-introduced the sales tax 
on tobacco. Not only the burden of 
one more duty upon tobacco, but also 
the labour and trouble involved in 
the maintenance of forms in connec­
tion with the working of the Sales 
Tax Act, are patent. A  number of 
forms has to be maintained, a nurn- 
ber of licences has to be obtained, 
and there is a good deal of harassment 
at the hands of the local officers. 
These facts apart, there are also the 
local taxes like the profession tax 
which a dealer has to* pay to the muni­
cipality and local bodies. The ob­
taining of these licences is another 
great difficulty. If only the depart­
ment works generally honestly, there 
would be less harassment to the pro­
ducer as well as the traders. But un­
fortunately in the rural areas, we find 
that the word ‘excise’ is considered as 
a synonym to “ corruption.”  Discre­
tion is given to the lower officers, to 
such an extent, that they are apt to 
misuse the discretion given to them, 
so much so that truth is disbelieved 
in certain circumstances, and untruth 
is believed in certain other circum­
stances, It is therefore very neces­
sary that the Government should look 
into the excise rules and also the rate 
of taxation, and remove the ^arurati 
that now exist in them, especially with 
reference to the excise on tobacco.

There are certain items of taxation 
there, whi !h can be easily shifted on 
to another item, with the result that 
the producer is either benefited or 
becomes a loser, or that the Govern­
ment is either benefited or becomes 
a loser. This kind of broad discre­
tion given to the subordinate officers 
will have to be cut down. There is 
one other matter which has made the 
tobacco excise administration, very 
unpopular in the rural areas. Very 
wide discretion having been given to 
the local subordinate officers, it is 
possible for them to use their discri­
mination against some people and in 
favour of some other people. There 
are areas where the maximum limit 
of exemption is high and certain 
other areas where the exemption limit 
is very low. The result is that the 
producers in one place are very hap­
py, while the producers in the other 
places are very, jealous of them. All 
the same, the Government get into 
unpopularity; it is their duty to look 
into these things, and see that not 
only they regain popularity, but also 
that the producers are not harassed.

One more matter and that is with 
regard to the postal rates. Some sufff 
gestions have been made in the Bill, 
which require a more careful consi­
deration. I find that for book, pat-
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tern and sample packets, the rate has 
been enhanced recently, and it works 
out as follows: For a packet or a 
book of annas eight value, we will
hereafter have to pay annas e le v e n -
while the previous rate was annas 
nine—which includes the cost of post­
card written by party, bookpost charges 
on the packet, compulsory registra­
tion fee, and V.P.P. chs^iges at the
rate of one anna up to Rs. 25, and
two annas above that, and then round­
ing off of the amount, and also the 
M.O. Commission by the party. It is 
unfortunate that the postal rates in 
this behalf have been increased. It 
looks as if it is incompatible with the 
policy pursued by the Government in 
regard to the provision of more post 
offices in the rural areas. The rural 
areas depend upon the post offices, in 
most cases, for securing their books, 
medicines and a few other necessities 
of life. If the postal rates are going 
to be increased in this manner, it is 
possible that the post offices will be 
not only unworkable but also un­
popular. Instead of increasing the 
parcel rate from annas six to annas 
eight, it would have been a good step, 
if the increase had been only one 
anna, instead of two annas, which 
comes to an increase by one third.

There is one other matter I would 
like to touch upon, viz., the exemption 
that is denied to people who are con­
tributing to public charities. *

Unfortunately, Government has con­
ceived rather strangely that no com­
munity should be encouraged through 
contributions which are exemptible 
from income tax. In other words, no 
tax exemption will be allowed for a 
contribution made for the benefit of a 
particular religious community. If it 
is possible for any philanthropist to 
give a contribution to a religious in­
stitution—^whether it is Hindu. Mus­
lim, Christian or Jain or Buddhist in­
stitution—earmarked for a particular 
public purpose, namely, education or 
medical relief or social uplift, it 
should not be considered to be purely 
communal, much less religious. It is 
possible that certain people who are 
philanthropists would like to contri­
bute for the upliftment of their own 
community and that should not be an 
anathema in respect of taxation re­
liefs given by the Government. It is 
very necessary, therefore. that this 
peculiar conception of justice should 
be revised. A good deal of revision 
of policy and reconsideration on this 
point are very necessary.

Shri Altekar (North Satara): 
“ Thought” , says Khalil Gibran, “ is a 
bird of space which in a cage of words 
may unfold its wings but cannot fly” .
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[Shri Altekar]
So an hon. Member of this House may, 
within the short period of time that 
is circumscribed round him, unfold 
his mind but hardly clarify.

As a matter of fact, observing from 
the beginning of these speeches on the 
Budget, there is a broadside attack on 
the structure of our taxation. While 
in school I was accustomed to hear 
the terms ‘direct’ and ‘ indirect’ in 
connection with grammar. Now when 
I have come here I find them used in 
connection with the Finance Minister’s 
hammer. I am rather reminded of 
the words of a V®dic poet when he 
said:

To rend'er it freely in my own words I 
may say:

“ If thy weapon need be sped.
Let it fall on our enemy’s head.’*
They attack the indirect taxes be­

cause they affect the general popula­
tion. Of course, the feeling there is 
that the incidence of taxation should 
rather fall on quarters which are 
other than those which they thenv 
selves occupy. But what I would like 
to say is that taxation is not a thing 
which is to be regarded as an evil, 
but rather a thing which has to be 
subjected to by every citizen of this 
country when he has to take into 
consideration that a nation cannot be 
moulded into a strong and welL-en­
lightened State and rise to a full 
stature unless like a statue to the 
sculptor’s chisel it subjects itself to 
the hammer of the Finance Minister.

Well, so far as regards the direct 
and indirect taxes, an analysis has al­
ready been made by the hon. the Finan­
ce Minister and also some other Mem­
bers here, but I would like to point 
out one aspect of it which has not 
been touched. Our revenue consists 
also of certain items which are nei­
ther direct nor indirect taxes, but 
profits from some State concerns. 
Take, for instance, the railway contri­
bution to the extent of Rs. 7*64crores. 
That is an income from a State in­
dustry. Then Rs. 15-69 crores is the 
profit on currency and mint, of which 
Rs. 12i crores is profit from the Re­
serve Bank.

Shri C. D. Pande: They are all in­
direct taxes.
12 N oon

Shri Altekar: Of course, as a matter 
of fact, every profit of an industry 
will have to be called indirect tax; 
because when it was suggested by the 
most eminent scientist yesterday that 
there should be a turnover tax, it all
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comes to the same thing. So
either they will have to be a
direct tax or an indirect tax, and even 
the profits that have been made from 
various industries will have to be
regarded as indirect taxes. It comes 
to that. Then there is Rs. three 
crores and five lakhs by way of in­
terest from loans that have been g iv «i 
to the officers and some local bodies 
and also to certain firms. All these 
and such otherg put together— inclu­
ding Rs. 18 crores, return from the 
loan to Pakistan— amount to Rs. 68-14 
crores. That means, it works out to 
14.4  per cent, of the total revenue of 
494 crores. Of course, I Include 
therein the States’ share of the in­
come-tax. Now, during the last two 
years when profits from industry and 
trade have gone down and the returns 
on income-tax are less, naturally, the 
percentage of direct taxes has fallen 
rather low. But the Government 
has not in any way given any sort of 
indulgence to these quarters. This 
year we find that there is a provision 
made in the Finance Bill by which 
the losses in speculative trade are only 
allowed to be set off against profits 
that are gained only from the specula­
tive business. This, as a matter of 
fact, is, I think, a sort of another
source of revenue which up to this
time those persons who were indul­
ging in this speculative business were 
benefiting themselves by avoiding 
taxation. ‘Buying up losses’ is a thing 
which is very common, and these
great businessmen maintain accounts 
which can hardly be called accounts 
because they do not show any entries 
when the transactions are entered into 
by way of kahalas or agreements, but 
only at the time when they are ad­
justed at the end. That gives them 
ample ground for manipulation. Be­
cause these kabalas are separate pieces 
of paper or bills separately made, not 
being accounts kept in the regular 
course and balance struck at the end, 
they give them sufficient ground for 
manipulation.

This measure, I think is a very wel­
come one. I would only like to sug­
gest that this still leaves a lacuna so 
far as regards ^Buying up losses’ is 
concerned; because they will be al­
lowed to set off against profits from 
speculative trade. This can be mani­
pulated and if there are not genuine 
losses they will also be set off against 
profits. If care is taken to see that 
only genuine losses are so allowed, I 
think then we will also gain in our 
revenues to a great extent.

Then when the indirect taxes have 
been adjusted this year, car has been
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taken to charge only the luxury and 
semi-luxury articles. That places the 
incidence of taxation on rich people 
and, therefore, as a matter of fact, 
takes away the burden from the com­
mon man—by placing it on quarters 
which can bear it properly.

Then there is relief also given so 
far as regards the foods for infants 
and invalids, as also some articles of 
necessity and some works of art and 
other things are concerned. I think 
that this IS a beginning in the right 
direction.

I would take this opportunity to 
place before the hon. the Finance 
Minister the proposal that I have al­
ready given, that the concession that 
is shown to the allopathic drugs should 
also be shown to ayurvedic medicines. 

There is a representation by ayurvedic 
vaids that some articles which are very 
necessary for the manufacture of ayur­
vedic drugs like hanslochan, hii^gul, 
praval etc. should be subjected to a 
rather low level of import duties. I 
believe the hon. the Finance Minister 
will pay, his attention to this and show 
the necessary concession. At any rate, 
such articles as are necessary for^ the 
manufacture of ayurvedic medicines 
should at least be supplied to the vaids 
and the ayurvedic pharmacies at con­
trolled rates like quinine.

Then I would like to point out that 
the progress which we have made dur­
ing the last two years is a progress 
which has been made without de­
teriorating the general standard 
of living that was there 
at the time of the beginning 
of the Five Year Plan. When we are 
doing this and proceeding with de­
velopment without in any way lower­
ing down our standard of living, that 
is no small gain; that I would like 
humbly to point out to this House. 
We have to take into consideration 
that we are raising JiB. 1258 crores by 
taxation, savings etc., and then 
further Rs. 165 crores is to come by way 
of estate duty and others and ultima­
tely Rs. 1423 crores by way of taxa­
tion, savings and such things. Now, 
there will oe about Rs. 600 crores of 
deficit and you have to take into con­
sideration that this development is 
being achieved without any sort of 
harm or injury being caused to the 
ordinary man.

[ M r . D e p u t y -S p e a k e r  in  the Chair'\
A  comparison was made, the other 

day, by Dr. Meghnad Saha that in 
Russia there was a faster develop­
ment made than what we are doing 
here. It has to be taken into consi­
deration at what cost it was done 
there. The ploughing back of 20 per

Salt (Amendm ent) Bill 
cent, of the national income means 
a sort of great rigour, austerity etc. 
on the general population. Will the
people be able to bear it? He said
that there should be enthusiasm 
among the people and they should be 
made to work with great faith and 
they should come forward of their
own accord. As a mattei* of fact,
there will be greater taxation. The 
other day, it was suggested that in­
direct taxes, in the form of turnover 
taxes, should come to about 60 to 70 
per cent. That is a sort of contradic­
tion with respect to the criticism that 
is being levelled. On the one hand, 
it is suggested that there should be 
indirect taxes to such a great extent. 
On the other hand, you criticise that 
there is in this country indirect taxa­
tion. These two things go ill together. 
It is blowing hot and cold in tl ê same 
breath. With all that, the privation 
that is brought to the people is so un­
bearable. If you look to the Russian 
example, you will easily know to 
what extent this told upon them. At 
the time Russia took to its first Five 
Year Plan there was a fall of 53 per 
cent, of agricultural income; there was 
a fall to 20 per cent, of the industries. 
The transport system was mainly 
working for military purposes and un­
der such circumstances privation to 
the extent of ploughing back 20 per 
cent, or eVen more of tlie national re­
sources was the most difficult hardship 
that could be borne by the ordinary 
man. It was said that they did it 
willingly. But, if you look at historv, 
we see that it is not exactly so. An 
hon. Member from the opposite 
Benches said ‘take away all the lands 
of the zamindars and landlords with­
out any compensation’. I do not hold 
any brief for the zamindars or the 
landlords. But we have to take into 
consideration the consequences that 
will follow. Another hon. Member 
from that side came with a brave de­
claration that if the Government is 
left in his hands for a year he would 
nationalise everything. I admire the 
audacity of the gentleman better 
than his sagacity. The thing is, that 
if we look to what happened in Russia, 
we will find that the moment the 
kulaks were liquidated and the lands 
were occupied by the peasants, what 
did they do? They produced the crops, 
of course, but they would not allow 
the produce to be taken to the urban 
areas. They had it for themselves 
You may allow the things to go in the 
hands o f unruly elements but it is 
very difficult to control them. The 
produce will not bp available to the 
cities. They were therefore compelled 
to give the surplus. The result was 
that they did not cultivate the land
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[Shri Altekar] 
bevond their necessity and so ulti­
mately the State had to deport 
hundreds of thousands of the families 
of peasants to the White Sea Canal and 
to cities that were being built. So it is 
how it came to inflict hardship on 
the people. There were privation, 
famine and a hundred other difficulties. 
Are you going to inflict so many hard­
ships on the people, or are you going 
to progress without causing any sort 
of deterioration in the living condi­
tions of the people? As our hon. 
Finance Minister said, big things are 
being achieved in India and they are 
not being felt by the general popula­
tion. That means that we are pro­
ceeding in a way which is normal; 
just like when we are going in , the 
train we do not feel the speed, in the 
same way he is doing it without our 
feeling any trouble. That is what it 
comes to. Therefore. I submit that 
it is a question of balancing the two 
thin^fs. We will have to look not only 
to the austerity, the rigidity and the 
pain that would be caused to the De.> 
ple while achieving all these things 
rather fast but to loss of life, loss of 
property etc., because 50 per cent, of 
the cattle were destroyed by the 
kulaks, and thousands of people perish­
ed. On the other hand we have to 
weigh slower progress with less 
trouble. If we can achieve what we 
want to achieve by proceeding a bit 
slowly and not fast as an aeroplane 
but as a train then there wiU be no 
hardship caused to the people.

Mr. Deputy-Speaker: The hon. Mem­
ber has exceeded his time.

Shri Altekar: I would like to sug­
gest all these things can be very easi­
ly achieved without causing any detri­
ment to the public, by proceeding in a 
manner which will give us the desired 
result without inflicting any hard­
ship. I would like to suggest two or 
three things which are of great im­
portance. While twe are discussing 
development, the first priority has to 
be given to food. Unless it is given 
priority people will not feel anything 
is being given to them. Many hon. 
Members said that they would like 
to lay stress on education, hygiene and 
so on. Of course, that is necessary. 
But hungry people look forward to 
real food.

»T I

f w f ^ :  SnfoTOft ^ ’fVw  II
The hungry will not feed on 
the grammar of a Panini or a Pafan- 
Jali: nor the thirsty drink from the

fountains of Kalidasa's or Shakes­
peare’s poetry.

I would like to make a few sug­
gestions. In addition to what is be­
ing done by the jGovernment, some 
sort of credit facilities will have to be 
given to the agriculturists. In this 
connection, I would like to point out 
that there is taccavi loan that is being 
given. There are also the co-operative 
credit societies, but they do not give 
all the necessary assistance to the 
people. The credit system of the 
private creditors is being contracted. 
They are unable to follow their pro­
fession. Under these circumstances, 
if the joint stock banks which are 
working in the rural areas are given 
credit by the Reserve Bank as against 
the Government securities that are 
held by them, they will come co the 
help of the agriculturists in their agri­
cultural operations and also in the 
marketing of the crops: then that will 
be a great help thW will be given to 
them. Furthermore....

Mr. Depaty-Speaker: No, no. The
hon. Member will please resume his

Shri Soren (Purnea cum Santal 
Parganas—Reserved—Sch. Tribes); I 
am from tribal areas and I should 
like to have the benefit of not being 
sophisticated. Naturally, what I say,
I say from my heart and without any 
artificiality or ornament of language. 
When I was at school I leamt a few 
lines from Pope, which run thus-

Words are like leaves,
And where they most abound; 
Much fruit of sense beneath,
Is rarely found.

Our Constitution has given us a 
democratic form of Government, that 
is to say. Government of the people, 
by the people, for the people. It has 
guaranteed us liberty, fraternity and 
justice and justice means social justice, 
cultural justice, economic justice and 
political justice. As a plain and 
simple man, I want to ask the Govern­
ment whether these high ideals and 
Jtall “talks have toeen carried into 
eftect; if they are not, they are of no 
use.

The Five Year Plan asks everyone 
ot us to co-operate in its implemen­
tation. I have been trying to rouse 
the interest o f the people in my consti­
tuency through the Press and perso­
nal tours. But whenever I spoke to
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them they were sceptic. They have 
not seen any change whatever during 
the last few years. The only changes 
that have been there are unpalatable 
to them. For instance, in my consti­
tuency there are special areas called 
Damin areas. They are non-police 
tracts. We have ‘parganites* who look 
after police cases. The expenditure 
incurred used to be very small. But
after Government took over and
established police stations and ap­
pointed police inspectors and other
officials, the expenditure has risen up 
and crimes have also increased. Peo­
ple are not satisfied. Again, in our 
area there is a dam being construct­
ed, called Masanjore dam. Thousands 
of people are being displaced and up­
rooted from their hearths and homes 
without being provided wHh any
shelter. They wanted land for land 
and house for house, but they are 
being persuaded to take money ins­
tead. People do not at all like that. 
Again, in tribal areas, the inhabitants, 
whether tribal or non-tribal, depend 
on agriculture and Government have 
spent only a small amount for irriga­
tion and even that has bsen ill-spent 
or wrongly spent.

As regards the economic conditions. 
Government do not encourage small 
industries and cottage industries like 
lac, sabai grass, contracts for coal 
mines, road transport and mathias 
(market places)—all go to the hands 
of the non-tribal big mahajans. I mean 
the capitalists, who derive all the 
benefit from them. Forests and 
jungles which are the source of in­
come of the tribal people are ruth­
lessly destroyed,. The Government 
cannot cite even, a single instance 
where they have helped the tribal 
people in any industry run by the 
tribal people individually or by some 
organisational body. There are ins­
tances, rather to chow that they are 
deprived of them. Government often 
state that they help kisans by sanc­
tioning loans, land improvement loans 
and taccavi loans. True. But during 
the realisation time strictest measures 
are taken, even with military force. 
So the poor people have had to sell 
their plough cattle after selling their 
foodgrains. I thing the zamindars 
W'ere more humane in this respect.

The other day our Commerce Minis­
ter told us in this House that the 
sahai grass of the paharias had been 
taken over by Government. All the 
sabais tiow belong to Government. I 
was told by the paharias the growers 
o f the sabais, during my tour, that
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there are Government officers who 
pay the paharias for growing, weed­
ing, bundling, etc. But the pa3Tnents 
are so very irregular that a large 
amount of money is with the Govern­
ment. The paharias do not get it in 
time. I have heard that several 
thousands of rupees are in the Im­
perial Bank at Patna for the paharias 
But I do not know whether this 
amount is being spent for the w*iifare 
of the paharias whose condition ii 
very very bad. They have ny water. 
They have no land—^paidy fields. I 
request that the paharias* conditions 
may be bettered. They may be given 
all the help that Govamnient can give.

A word about corruption in my part 
of the country. Corruption is rampant 
in all the Government departments. 
Even in the Education Depaitment if 
a teacher wants a post, he has to pay 
hundred rupees for his appointment.— 
of course through the backdoor All 
the lower officers are also extracting 
money from ihe poor people. They 
would not have dared to d i  all this 
perhaps in some advanced area.

In a leading article, the Hindustan 
Times dated 23-2-1953 quotes the judg­
ment of the Supreme Court in the 
Sathi Land case.

“ This is not the rule of law but 
riile by the mob. In their anxiety 
to rush through radical reforms, 
the Bihar Government have tried 
to ride rough shod over the lights 
of individuals.”
In the case of not individuals but 

of a section of the tribal people, the 
Bihar Government have surpassed all 
the other State Governments in sup­
pressing the rights of the people in re­
gard to their development and 
improvement in their language. I 
cannot but mention the speech given 
by our beloved Prime Minister. I will 
read a portion trom it with your per­
mission:

“The language problem, said 
Mr. Nehru, was almost always 
exceedingly important from the 
psychological point of view. The 
best of solutions one might offer 
would break down if it produ*.’ed 
a wrong reaction on the other 
side. One must, therefore, make 
it perfectly and absolutely clear 
the Government would encourage 
the tribal languages. It was not 
a questioji of merely allowing 
them to continue. They must be 
encouraged and helped and made 
to flourish ”
We must go out of our way to do 

so. That is the only right approach
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and the only country that has adopt- 
•ed that policy and done it with suc- 
<-ess is the Soviet RepubUc. In its 
varying outlying areas, the old leaders 
o f  the Soviet Republic. Lenin and 
•others, were very exceedingly wise in 
this respect. Whatever their ultimate 
■objective was. they wanted to win the 
:goodwill of these people, and they won 
it by their policy, by encouraging 
their languages, by going out of Iheir 
way in helping hundreds of dialects, 
by preparing dictionaries and vocabu­
laries and even by evolving new 
scripts where there were none. They 
-wanted those oeoole to feel they could 
live their own lives and they did pro­
duce that impression.

Mr. Deputy-Speaker: The hon.
Member cannot read the whole news­
paper.

Shri Soren: Of course. A  few lines. 
I have read the extract. I would now 
^suggest that the Government would 
be well advised if they could seriously 
•consider the conditions of these tribal 
people. I would therefore suggest that 
Oovernment should let the paharias 
grow Sabai in their own way just as 
other agriculturists, other tribal peo­
ple do.

Tribal culture should be preserved 
because it is ancient pjid pure. More 
schools and colleges should be opened. 
Agricultural, industrial and vocatio­
nal training should be imparted to 
tribal people. Proper arrangements 
for irrigation should be made. Corrup­
tion, the greatest evil of the times, 
must be fought with the Ftrongest 
measure. In all such undertakings 
^Government must seek the help of 
all the leaders whom tne tribal people 
know to be honest. As mentioned in 
the Five Year Plan, officers who are 
appointed as liaison officers between 

district officers and the Secretariat 
tnust be of tribal origin.

Shri Natesan (Tiruvallur): The
Firiance Bill makes a call on every 
citizen to pay his or her share of 
taxes. This is an annual feature. The 
inescapable duties and obligations of 
the people are there. But, we must 
:also remind ourselves of the fact that 
there are corresponding obligations of 
the State to the citizens. This is all 
the more important in a democratic 
-country like ours. I propose to confine 
m yself today to that remote corner 
o f India, that is, Madras, from where 
I  come.

I should like to refer to the Five 
Year Plan. Not one -cheme has been

taken up so far, in the Five Year Plan, 
so far as Madras is concerned. Any 
schemes that have been taken up, 
particularly the power schemes, were 
411 schemes which had already been 
taken up by the Government of 
Madras, and they were simply includ­
ed in the Five Year Plan. The other 
day, when I was speaking here, I 
mentioned about the Periyar project. 
I want to ask once again here as to 
why this project which is going to 
develop as much as 75,000 K.W. of 
power has not been taken up by the 
Planning Commission. All the techni­
cal formalities have been gone through. 
But, it is very difficult to get it through 
the Government of India. It has gone 
through the Water Power ConriissJjn 
and it has been laid before the Plan­
ning Commission. I would like to 
have an explanj&tion from the hon. 
Minister as to why it was not possible 
for the Planning Commission to take 
it up. The estimated cost of the 
scheme is only Rs. ten crores. You 
know that when a scheme is taken 
up, it takes at least five years for 
completion. Even if you start today, 
you may not have to spend more than 
Rs. two crores for the first two years. 
The Madras State have included 
schemes for Periyar, Kundah and also 
the Krishna-Pennar scheme. Although 
I raised this point the <>ther day, the 
hon. Minister of Planning did not 
care to reply as to why this has not 
come up in the Plan. I should like to 
imjress upon the Government the fact 
that this will go a great way to miti­
gate the difficulties of electric power 
supply in Madras.

What is the position *n Madras to­
day? A 15.000 kw. generator broke 
down the other day. From 60 per cent, 
the electric power cut has been raised 
to 75 per cent. When you have rais­
ed the cut to 75 per cent, you can 
easily realise how many people will 
be thrown out of their work, how it 
affects labour, how it affects mdustrial 
production and how it affects aerlcul- 
tural production. Are you going to 
sit quietly here without comin£ to 
the rescue of Madras, I want to know? 
You have got a large number of ther­
mal plants available here. 1 have 
known that at least two generators of 
very high capacity have already come 
to the Nangal project. But. the Nangal 
project is not going to come up for 
the next few years, I am not sure, 
I wonder whether it will not be d o s -  
sible for the Central Government to 
help Madras with some o f these ther­
mal plants. If you are not guing to 
take up the schemes which have al> 
ready been put forward by the Madras
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Government, I am afraid, there is go­
ing to be a power cut hereafter every 
year. Because, monsoons have failed 
for the last six years; what guarantee 
IS there that there will be no failure 
of monsoons later? We have got to 
solve this problem whether the Madras 
Government have approached the Cen­
tral Government directlv or not. It 
has very gravely affected the indus­
trial and agricultural ec-onomy of the 
State. People are simply sick of these 
power cuts. Even in the Madras City, 
they have introduced a power cut of 
33.1/3 per cent

The Madras State is at present pas­
sing through a very grave crisis. We 
have had reoorts from all over Madras 
that there is famine in every district. 
We all made such a big noise when 
^yalaseem a was in the grip of famine.
I may tell you hat every district in 
Madras is in the grip of famine. Wells 
are dry: crops have withered; people 
are thrown out of employment. As 
you know, the position of the hand- 
loom weavers in Madras is a problem. 
Hundreds of thousands of weavers are 
roai^ing about Madras. And yester- 

we got the grave news that the 
Madras Tramways are closed down. 
And that throws out anv amount of 
labour. That is the wav Madras is 
getting on just now. Now, unless we 
fi? X f  Mad-ras, I am sure
that Madras will become a very grave 
concern o f the Central Government. 
The people in the State do not ask 
for doles. They want some capital 
works to be undertaken. When you 
are going to have deficit financing, 
what does it matter if you have deficit ' 
financing for Rs. 400 crores or Rs. 420 
crores. You can olace at the dis­
posal of Madras Rs. 10 crores to 
start with. After all, what can the 
Government of Madras do? They 
have no means of raising revenue. 
The yield on sales tax is dwindling. 
Revenues from other departments are 
also going down, and it is not possible 
for the people to pay any more taxes.
As you know, the purchasing power 
IS gone. You have plenty of rice The 
^ e  portion seems to have imoroved. 
From Or*issa rice is being sent by  
urgent goods trains to Madras. biit 
the people must be able to buy. And 
what is it that you are eoing to do 
to enable the people of Madras to buy?

enthusedover the Five Year Plan. Where is 
the enthusiasm? What are we going

way from Madras, what can we tell 
our people when we go back if they 
are starving? How do you set the 
enthusiasm? My request, therefore.
^  t h a t ^ e  Finance Minister should 
Do P.o.D.
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see that some sort of grant is iKiven 
to the Madras Government. Every 
rupee invested in the State, I have 
no doubt. wiU pay rich dividends. 
There is no talk of corruption in 
Madras, and a number of schemes 
have been put through excellently by 
our engineers there well within our 
estimates. I do not think it will be 
impossible for the Government o f 
India to obtain and supply, as I said 
already, the agricultural implements 
or whatever the villagers require.

We have to be very careful about 
this labour unrest. There are a num­
ber of anti-social elements which are 
out to disrupt the country’s tranquil­
lity. Are you going to hand over all 
these weavers and idle workers to the 
hands o f  these anti-social element??’  
We have got to be very careful about 
this. This is a time when we should 
launch some schemes. Building more 
roads, canals and tanks wiU pro­
bably give us a solution. We 
must make money flow like water. I 
Quite understand the Central Govern­
ment has nq money, but, as T said 
previously, you must see that moriev 
is found when you are having this 
deficit financing.

Further, what is the financial i>osi- 
tion of the Madras Goyemment today? 
They are famished to the extent that 
they have had to eo and sell thefr 
Government securities at a loss of 
Rs. 30 lakhs. It is just like a famished 
peasant going and selling qll hl.<; 
wife’s jewels when he -wants money. 
That is the position of Madras. They 
have lost Rs. 30 lakhs bv selling their 
Government securities. I do pot know 
if they have got any se cu r ity  qt all 
now because I have no doubt all the 
securities must b̂ * pledged with the 
Reserve Bank. TJiese are dangerous 
signals of the extremely pitiable condi­
tion of the people and the Government 
of Madras. And the Government of 
India has a responsibility and obliga­
tion to go to the rescue of the State 
boldly and generously. Justice ouffh' 
to be done to a deserving case likt 
ihis.

Then, I should like to refer to some 
irrigation schemes in Madras. There 
are the Manimuttar scheme in Tin- 
nevelly district, and the Malampuzha. 
project in Malabar. All these schemes 
are held up simply for want of money. 
Simply because we happen to be at 
the tail end of India, simoly because 
we have not got a pull  ̂in northern 
India, simply because we d̂o not make 
noi.«;e about all these things, it looks 
as if Madras is let down very badly.
I have no objection to money being
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spent in northern India, but I want 
to ask seriously what is it that the 
Central Government has done for 
Madras in this Five Year Plan? Have 
they taken up any new or original 
schemes to help the people? They 
have done nothing like that. The re­
sult 4s that today Madras is in the 
throes of famine. The other day an 
hon. Member from the Opposition was 
oojnplaiiiSjig,/ and ID certainly* agre^ 
with every word of what he said- Our 
own Tamilnad Congress President 
and Secretary have travelled all over 
these places. I must not be taken as 
indulging in party affairs here. But 
somebody has got to go and see. and 
find out a solution for these things.
The Central Government must not 
content themselves by simply think­
ing that that is not their job. Even 
i f  the Madras Government has not 
made any apolication for relief, it is 
the Central Gk)vemment’s duty to go 
and find out what is hapnening in 
the Madras State. As I said, we do 
not want fo hand over the Madras 
State to anti-social elements who are 
simply trading on the poverty of the 
citizen.

So far as labour is concerned, there 
also we have got to see that all the 
people who have been thrown out of 
labour, as a result of this tramways 
closing down, and the power cuts in 
the various parts of Madras, are 
treated generously. We have to find 
some work for them in order to keep 
them not very aggressive. I do hope 
that the Finance Minister at least 
will tell me why these projects which 
I referred to earlier, have not been 
taken in hand. I am very anxious 
that these oroiects should find a nlafe 
in the first Five Year Plan itself.
Otherwise, there will be no chance 
of their getting a place at all. Madras 
cannot be allowed to go on like this, 
without electricit.y, and with the 
labourers and the people in a starv­
ing condition.

Kumari Annie Mascarene (Tri­
vandrum): The Finance Bill before us 
is the imolementation of the Budget 
proposals to relieve, readjust and 
further taxation, so that the Budget 
may be balanced. Prima facie, it is 
clear that the reliefs and readjust­
ments are meant for administrative 
convenience, so that in the long run. 
the present los? may be made up by 
future gain.<«. From a national ooin^ 
of view, this counts nothing. But I 
do not wish to do injustice to the 
Finance Minister by ignoring the 
salient features of the Bill. The re- 
^uptiQn of import duty on jute sack-
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ing, penicillin. antibiotics etc., and 
the absence of the duty on salt are 
really salient features, which have 
benefited the nation. On the other 
hand, the increase of postal duty, and 
the present smuggling of the Tea Bill 
into this, have been doing much 
more harm than expected. The 
reliefs given are only nominal when 
compared to the heavy load of taxa­
tion under which the nation is groan­
ing today.

Going through. the Bill clause by 
clause, I was reminded of the story 
of a spendthrift, who having sudden­
ly come into a fortune, a windfall 
in life, squandered the resources at 
his command, in blind and extra­
vagant speculation, and finding him­
self heavily involved in inextricable 
expenditures, resorted to his neigh­
bour Shylock to lend him a loan, and 
further entangling himself in the 
glittering chain of dollar and ster­
ling, and at last driven to despair, 
he wrote a letter to his wife, whom 
he had neglected ever since he came 
to his fortune.

Mr. Deputy-Speaker: It is now
12-45 P.M. The hon. Member may 
continue her speech tomorrow.

The House will now take up tb® 
half-an-hour discussion.

NATIONAL SMALL 
SCHEME

SAVINGS

Shri V. P. Nayar (Chitayinkil): 
Sir, it is very apt and in the fitness 
of things also that you have permitted 
me to raise this discussion today 
when we are having the discussion 
on the Finance Bill itself, because the 
matter which I intend to raise relates 
to the Finance Ministry.

The Finance Minister has repeated­
ly urged, here in this House and 
elsewhere that for purposes of inter­
nal finance he is banking upon the 
Dossibilities of what he calls tb» 
“national savings schema” . I can 
quote several of his utterances in this 
House showing its impr?rtan(;e. But 
for once at least he said that there 
were some “ organisational deficien­
cies” in the administration of this 
scheme. Afterwards this has been a 
subject of several questions here. And 
what should we naturally expect? 
Here is a scheme which is thought of 
by the Finance Minister or worked 
by him to raise funds for the Five 
Year Plan and which the hon. Minis­
ter himself characterised in this House 
as having “ organisational deficiencies.”




